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LEGISLATIVE ASSEMBLY 
Tuesday, 16th February, 1943 

~ Assemblv met in the Assemblv Chamber of the Council House at Eleven 
of the Clock, ~. President (The Ho"nourable Sir Abdur Rahim)' in the Chair. 

STARRED QUESrrIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

DESIRAlIILITY OF B.AISING THE BTANDARD OF LABOUR WAGES. 
86. ·Dr. Sir Zia Uddin .Ahmad: (a) Will the Honourable the Labour Membt>r 

please state what is the standard by which the wages of labourers are deter-
mined? 

(b) In view of the fall in the purchasing power of a TUpee from sixteen to 
six annas, have the Government of India taken any action to enforce propor· 
,ionate rise in the daily wages of labourers '1' If not, why not '1 

The Honourable Dr. B. R • .Ambedkar: (a) The question of wages is generally 
a matter Df contract between the employer and labour. 

(b) Thf' rise in the cost of living, which amounts to a fall in purchasing 
power, has not been uniform thoroughout India. '-

The Governmem (If India has not taken action to enforce increase ill wages 
or to grant any bpecific dearness allowance for the following reasons: 

(1) .Government has not as yet accept-edthe policy of fixing a minimum 
. wage by law. That is a matter which needs to be considered beforp. 

any compulsion is enforced. 
(2) Thero) f,re DO index numbers throughout India which can be relied upon 

to measure the actual cost of living and consequently no specific 
dearnes!, allowance can be prescribed. 

(3) The rise in the cost of living not being uniform, it is not possible to 
Illy down from the Centre a' policy which could be applicable t,o all 
Provinces having regard to the diversity of circumstances obtaiDing 
in. them. 

The appointlTlt'nt of Labour Commissioners and the.provision made for ad,iudi-
camon under the Defence of India Rules in 'the case of disputes occurring in war 
time are steps taken by Government to ensure fair conditions of work for labour. 

Kr. If .•. Joshi: May I ask ;"hen Government propose to undewkc legisla-
tion for fixing up the minim).lm wages? • 

The Honour&ble Dr. B. R. 4mbedkar: It is not possible to undedake any such 
legislation during the war period. 

Kr. If. :11:. Joshi: May I ask what is the difficulty 'created by the ~ period 
t9 undertake legislation of this kind '1 

'l"hs JIonourable Dr. B. R. Ambedkar: It ~ a contt'oversial legislatio:Q,. 
Xr. JIooseinbhoy A. Lalljee: Has any attempt been made to find out the :!o"t 

of living or the Index'number? \ 
, The Honourable Dr. B. R. Ambedkar:There is only one pr<;>vince where Index 

numbers are fl'RDlf-d, namely, Bombay. " -
. ~. :1'. X. ~  May I ask ~ r Government realises that the Act pro-

hIbIting the strikes and lock-outs.s a step which necessitates a dispute and 
~ r such a Deep-ssity of creating a dispute during the war time is in the 
lIlterests of war effcrt? ' 

(267 ) 
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The Honourable Dr. B. B.. Ambedkar: I do not think the premise is correct. 
JIr. N. II. loshi: May i ask which ~ of the premise is incoqect? 
The Honourable Dr. B. B. Ambedkar: The fact that we have on the statute 

book a legislation does not ne(,tlssarily involve that it will give rise to disputes 
as mentioned bv the Honourable Member. 

Mr. N. II. ~  May I ask whether the Government doe's not" realise .... 
lIr. President (The Honourable Sir Abdur Rahim): That is arguing. 
Dr. Sir Zia Uddin Ahmad: Will the Government ~  find out the price 

Index of bigg('r towns having a population 'If more than "200 , 000 ? This informa-
tiO'l is rather important for us. 

The Honourable Dr. B.B. Ambedkar:"Unless we have an Act which enables 
the Go\'ernment to collect statistics, it is not ,possible to have Index -numberlil 
prepared throughout India. 

Ji:r; N. lI. Joshi: Mav I ask whether the Honourable Member is aware that. 
there h an Act 01 the Central Legislature wluch enables the Government to 

~  ~  . 
Mr. PreSident (The "'Honourable Sir Abdur Rahim): Next question. " 

DISCONTENTMENT AMONG FA.CTORY LABoUBEBS. 

87. ·Dr. Sir Zia. Uddin Ahmad: (a) Is the HOllourableMember for Labour 
aware that there exists great discontentment among the factory labourers on 
~  of the fact that the capitalists who aTe making abnormal r ~ do 

not give an adequate share to their labourers in the form of rise in their wages? 
(b) What action has the Honourable Member taken to force the capitalists 

to give a share Of their profits to persolis by whose labour the profit is achieved? 
(c) Is the Honourable Member aware that the unrest in the factory labour 

ilil not due so much to political consciousness as it is due to economic coercion of 
their employers? 

1'he Honourable Dr. B. R. Ambecntar: (a) Where there is, as now, a tendency 
br ~ ~ to ri:::e and where profits are being made, lab.our is always likely to 

_ claim aa increase in emoluments. Government are aware that such claims 
arOl being put forward. 

(b) A considerable portion of the profits of industry goes" to Government in 
the shape of Excess Profits Tax. ·Out of the part left to the employers, many 
emploier;; are. distributing bonuses. Government has not found it necesRury 
at present to take any actior. for the purpose indicated. 
. (c) Tha question is not understood. 

Dr. Sir Zia Uddin Ahmad: Rave the Government found out the names ~  
tho !ole r ~  a,·e ~  the bonus to their employees? 

The Bonoorable Dr. B. R. Ambedkar: Yes, we have. If the Honourll.ble 
Member wants the information, it can be supplied' to him. -

Dr. Sir zii Uddin Ahmad: Are all these factories giving this bonus or only 
~ of them? 
The Jlonourable Dr. B. R. Ambedkar: If my Honourable friend puts down: ' 

a question, I can give the detailed information on the. point. 
HOUSEHOLD BUDGET OF A LABOURER. 

88. ·Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable the Labour Member 
please lay on the table the normal house-hold budget of a labourer ~ r 1943, 
who earns eight annas a day and who has to support his family which normally 
consists of sile persons? 

(b) What IS the grain oonsumption of such a family lJ"Ild what price is to be 
paid? .. 

(c) What action have the employers of labour taken to feed their labourers? . - • 
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The .II.OD.ourableDr. B. R. Ambedkar: (a) There is no un.iform budget for a 

iabourar throughout India. It is .regrett!-ld- also that no faznily budget figures 
~ HI4H can be supplied for allY area. The statistics about family budgets in 

Bombay in some previous years can be supplied if the Honourable Member so 
.desin •. 

(b, 1'1 the [.bStillCe of st&tistics it is· not possible to Hay what the grain con-
;sumption ofa labourer's family is. Diets and prices vary in diffcrent r ~. 

Cc) A number of employers have bpened grain shops or canteens and the 
GoverDlDen:, of Indiullre 'advising the main All-India Employers Associations 
thr.t they regard such ,?pening .IlS very desirable. The attached statement giyes 
.a r~  of information so .far available with the Government of India. 

Statement. 
(The information is .the latest available but is not up·to·date.) 

Madras.-Thirty-one factories have grain shops; 13 of them have been opened by 
employers and 18 ·by workers' Co-operstive Societies, which are in several cases assisted by 

.employers. • 
In 50 factories employers have laid in reserves of essential food articles against an 

.emergency; in six factories arrangements have also been made to supply cooked food to 
workers in an .emergency. 

In two factories. emplayers are r ~ canteens for workers. 
Bengal.-In 146 factories there are gram shops and emergertcy reserves are also held by 

them. B,esides, ,emergency grain stocks alone are held by 35 factories. Arrangements for 
.supply of cooked food during an emergency exist in 73 factorie&. . 

,!ombaYjPlI.njab,-Detailed information is not available. ~  many ~ r  lia.vs 
opened gram shops and have made .arrangements as far as pOSSible to hold, ~ r  sf.ocka 
·of grains.· . 

Bihar.-8even employers, including the leading employers, have opened grain shops ·for 
their workers and are maintaining as far as possible emergency stocks of foodstuffs 
'One prominent employer has advanced capital to a co-operative society of workers for 
running grain shops and has also provided storage accommodation at reduced rent. 

United PTO'l'inceB.-All the large 'Cawnpore factories h"ve grain shops and emergency 
I'eserves are laid in as far as possible. • . 

Cenflral ~ . and Berar.-A.bout 14' grain shops have been opened by employers; 
·one employer IS helpmg a trade UDlon to open such a shop. About seven prominent 
.. r~ and one co-operative society have made or are making arrangements for storing. 
food. grams for an emergency. 

Sl1Id.-Seve!l leading employers in Kln'achi and Hyderabad (Sind) have opened grain 
,.hops. . 

Employers of. all essential servic.es have been requiltld to keep within the work premises 
emerg.ency stocks of foodstuffs with cooking arrangements and prominent employers have 

-compiled. 
9ne leading concern at Karachi has set up a. canteen for supplying cooked food and milk 

to Its employees. 
As"am..-Employers of industrial labour have made adequate arrangements for supply of 

·fc>odstuffs by opening grain shops, etc. 

Dr. Sir Zia Uddin Ahmad: May I know ~ the Labour Department has 
-any hand in the fixution of the prices for the poor people? 

Thl'lIonourable Dr. B. R. Ambedkar: No. 
MEA.SURES· FoB UxmG ESSENTIALS A.VA.ILABLE TO . ~ . 

89: *Dr. Sir Zia Uddin Ahm'¥i: (a) Will the Honourable the Labour Member 
be pleased to state what· action his r ~  has taken to safeguard the 
interests of labourers jn getting their essentials of ~  food stuffs? 
If none, why? .. 

(b) What steps, does the Honourable Member propose to take to ensure, 
ihat the poor people get enough to eat and at prices cOffiparable to their ~ ? 
If none,.why? . 

1fhe lIonourableDr. B. B. Ambedkar: (a) and (b). The questio!l hIlS been 
'engaging the attE'ntion of Government for some time and is now considered in 
'the Food ~r . Instructiona have been ilsued to Provincial GovernmentR 
to give priority of ImpplieR to essential civil personnel, including industrial la.bour 
~  in essential employment51. 
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MEASURES FOB AMBLIOBATING THE ECO)l"·OMIG CONDITION QF LABOURERS. 

90. *Dr. Sir""Zia Uddin Ahmad: (a) Will the Honourable the Lab,:,ur MeZ:l?P! 
be pleased to state what steps he has taken to ameliorate the economic condition: 
of labourers? 

(b) In what !llunner does he propose to .safeguard the interests of r~r  
(c) Is he prepared to reorganise the unions of labour and to place them' 10 a 

position to s'1fEcguard their own interests? 
The Jlonourable Dr. B'. :a.. Ambedkar: (a) Both in legislative andexeoutive 

~  Government have striven to ensure fair conditioIlS to labour. A copy ~ 
Press Note issued when I met, thf' Press is ~  for Honourable Member s 
information. It will give S0me idea of the ameliorative provisions. If the Hon-
ourabl13 ~r ofJE!ires-any more detailed information on specific polntR. it wilt 
be supplied. 

(b) Thi:; is already replied to under is). 
(c) !t is net for Government to reorgRnise labour unlons. . . 

Press .Vote, dated 30th October, 1942. 

(Summary of statement made by the Honourable Dr. B. R. Ambedkar.) 

LABOUR WELFARE IN WAItTIM1: INDIA. • In view of the appointment of a number of Assistant Labour Welfare Officers who. will 
soon lie posted to important industrial areas, we may take stock of what is being done for 
Labour's betterment in wartime India. 

The old concept of a government's job being to govern, to maintain law and order, haa 
jiliveu place to a new ideal in which the responsibility of an administration for the material 
and cllitural well-being of the people is recognised. In India Labour is mainly a provincial 
Bubject and we at the Centre haVe heretofore been responsible mainly in securing uniformity 
in Labour legislation and adherence to such of the International Labour Office Conventions 
&I are practicable for India. OUI' legislation though comprehensive has been confined more 
to conditions of service and industrial relations than to such matters as wages and welfare. 

In wartime some curtailment of Labour's rights is necessary to ensure continuance of 
produetion but in the very process of effecting those necel'S&ry curtailments we have been 
ablt) to give Labour certain big advantages. Thus under the Essential Services Maintenanoe 
Ordinance workers' must stick to their jobs.' ~  this ordinance guarantees 
men in essential industries fair terms of employment. Provision has had to be made to 
ensure the best use of the technical perROlmel. hut here too statutory provision ensures their 
conditions of service being fair. ~ also while strikes without notIce ha.vlI. been made 
illegal, adequate provision has been made for adjudication and power taken to enforce the 
rpsults of such adjudication. 

While therefore some restrictions have been imposed on Labour, there has been a develop-
ment of Governrhent's powers to ensure fair conditions of employment, the influence of 
w1:ich is likely to survive. 

Another matter. iJ.t which developments resulting· from the war are. bound to have a lasting 
effect are the tralUlng schemes of the Labour Department and the novel experiment. of 
sending skilled workers to England for further trainjng. The Bevin Boys whose period in 
England has given Indian Labour an insight . into English working class conditions Md. 
ol'l!snisations, have themselves bene!itedby .the training to. such an extent that they now on 
the average earn two and a half tImes theIr former salarIes. The scheme for training raw 
hands in India. which will train 70,000 skilled workers by June 1943, must have even greater' 
!'esults as this large increase in the skilled labour force of the country must be of the 
r ~ value to India's post-war industrial revival. 

. Coming to our new La,bour ~ r  organisation, the best indication of the spirit which 
arumates the I r ~  IS the ch?lce of a Labour ~ r  Adviser made by my colleagufr 
the Honourable SIr FIroztKban Noon. Mr. R. S. Nlmbkar has been a labour leader all 
his life. He has been in and out of prison constantly in the cause of Labour. ' His work 
~  the B0ID:bay Girni Kamgar pnion, one of India:'s biggest unions,. has shown- his ca.pacity 

~ an orgamser of workers, whIle he haR served ~ home town and India a8 a member of 
the Bombay Municipal Corporation and as a delegate to the International Labour Conference 
where he was one of a team led by Sir Firoz Khan Noon. We are fortunate to have him 
DOW a& a Government ~ r and you may be sure we will use his services to the utmost. 
'So lIuccessful ha& been hIS work so far that we have now ;r.ppointed seven AssiBtant 
Labour ~ r  Officers to heJp Mr. NiIl!bkar. .F?r the past three or fonr daYB these' new 

. La:bour ~ r  Officers have been hfre III DeIhl III the L.abour Department learning Borne-
~ ~  of the. work before the'!!, Shortly they ~  an eighth officer, who is exp.ected to 
JOlD lloon) WIll be sent to varIous ~  where lt 18 hoped they will maintain contacts on 
behalf of the Central Government WIth Labour. Their duties will be on the one hand to 
k-,ep the Central Government apprised of Labonr conditions and ~  and particularly of 
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, ,grievances of Lahour in differ.ent parts ,of India and, ~ the other, to explain to the .workerl 
the policy of the Central Government In Labour matters. They can also ¥lp to secure the 
co-operatIon of the workers in bringing A.R.P. -arrangements to the. hikhest pjtch of 

, -efficiency. 
The work of these officers will, it'is hoped, bring the. Central Government into ~I ~ r 

tolich with Buch Labollr asp.ects as concern them (Labour IS of. course r~  a r ~ 
Bubject) and will help in the development of one of the mam planks m Government 8 

olicy .... that is tripartite collaboration between employe!, ~ and Government. We 
leld our first tripartite oonference last August-the ~ I  Committee of' ~  conference 
will meet in December and we hope'that these meetings WIll be held frequently m the future 
an,l lead to a well developed Labour policy throughout this country. 

, . 
Dr. Sir Zia Uddin Ahmad: With l'eferenc'e to part (c) of the que&tioll, Ulay 

I ask whether the Government 'are contemplating to introduce any legislation ,00 
thi'> point?' " 

"!'he lIDnourable Dr. B.B.. Ambedkar: Yes, Sir. 
SE'l"l'LEMENT OF QUESTIONS OF STATUS OF INDIANS IN CEYLON. 

91. '·Mr. X. C. lIeogy: (a) Will the Honourable Memner for Indians r ~  
be pleased to state whether all questions relating to the status of Indians in 
Ceylon 'have been settled'? If so, in what manner? 

(b) Are the differences confined only to f!ranchise as was recently stated by 
Sir Baron ~  

(c) Wha.t is the total number of Indians employed in Ceylon today, and what 
.are the categories of labour or occupation on ~  they are empl/)yed? 

(d) Is it the position that all of them ca.n be discharged at 24 hours' notiC'e 
without compensation or redress of any sort, and that they are debarrtld from 
any occupation under that Government and can also be debarred from any other 
occupatio{l by e. decree of the Ministry? 

(e) Have the Government 'Of India made any representations to t,he OOVel'll-
!Dent of Ceylon in the matter of the, Bus License Ordinance recentry enacted 
by that Government dismiminating against Indians? Uso, with what effect? 

(f) Were 12 Indian boatmen whose services were availed of by the Harbour 
Department of Ceylon soon after the Japanese raid when no other boatmen 
were willirig t.o come forward for work, asked to quit after a month because 
they were non-Ceylonese? Were any efforts made by the Government of 
India to reinstate them or secure redress otherwise1 

The Honourable JIr ••• 8'. hey: (a) The answer to the first part is in the 
negati>,,). TJ10 second part does not arise. 

(b) I am not aware to what statement by Sir Baron .Jayatilaka the Honour-
able Memb(;f is referring. The main subjects upon which disagreement exists 
-are indicated in the opening paragraph of the joint report 'of the delegations from 
India. and Ceylon publisned on Oct.ober 16, 1941. , 

(c) Exact information is not available as there has been no census hi 'Ceylon 
.after 1931. It is estimated that the number of Indians in Ceylon now is about 
'18,),GOO of whom about 670,000 are labourers, on 'tea and rubbel'l estates alld 
their dependents. Indian l!lbourers are also employed ~ the harboUr. on the 
docks" as domestic servants and as r ~ servants in local bodies and Gov-
-ernment r ~ . ,Other Indians are engaged in business, as shop assist-
ant,; ~ r ~.~ ~  under Government' and quasi-Government Departments. 

(d) NO). The cOlldltibns of employment vary. Estate labourers are generally 
-entitled to a month's noticd on discharge. ~r Indians are governed bv the 
~  of their emploYI!,ent and only those employed on daily wages ~  he 
~ r  at 24 hours notice. The general polier. of the Government of CeylOn 
1S not to emplQY non-Ceyronese unless suitable Ceylonese are not avliilable. The 
Ceylon Minister!; have no pnwer to issue decrees as suggested." 

(e) !es. The Government of ~  have l'eplied that the promulgation of 
:the ordlDance was immediately ~  'in. the interests of the rationalisation 
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of the trade and that no Indian interests are affected liS the r ~  
omDlbus companies are without exception Ceylonese. . '  " <: .'" . 
(f) Yes. The Agent of the Government of· ]]udm' fn· qeylon! madsi'epre. 

sentatiolls in ~ matter. The Indian, boatmen have now, ,however, aieoured. 
other suitable employment under private employers. " 

Mr. ][. O. Heo,gy: With reference to the answer to part (b) of the question. 
wilt the Honourable Member please indicate the outstanding issues as' regards, 
which tht.>re are differences between the Government of India and the Ceylon 
Government? .  ' 

The Honourable Mr. II. S: Aliey, All the questions have been gone'into by 
the joint delegatior, and the points of difference are indicated in the opening: 
paragraph of the joint report. , . 
Babu Baijnath Baloria: Is it a fact that Indians trading in .Ceylon suffer under 

the di&"riniinatory legislation imposed upon them? '" 

The Honourable Mr. II. S. ,bey: If any particular instance is, brought to my 
notice 1 shull see to it. 
Babu Baijnath Bajona: I want to know whetther there are such restrictions 

or not? 

Tho Honourable :Mr. K •. S. Aney: The question is not for rpe "to answel'. 

IIr. T. T. Krishnamachari: ,In view of ~ rather ~  reports ~~  
appeared in t?0 ~  w.ith r r~ to the questIOn. of ~ ~r. ~  Ceylon, ~~ ~ 
ernment cOll!:lder It deSIrable to Issue a commumque c.anfymg the p081tlOn. 

The Honourable :Mr. II. S. Aney: I will look into ~ matter. 

THE J.wDIAN LEGISLATURE (PREVENTION OF DISQUALIFICATION) ORDINANCE. 

92. *:Mr. X. C. Heagy: (a) With reference to the ~ r r ~ ~  o,rdin-
snce ~  LXII of 1942 (Indian Legislature-PreventIOn of I ~ ~ R I
Ordinance), will the Honourable the ~  Member please ~  If It IS a .Lact 
that the Ordinance was promulgated m pursuance of a proVISO added to ~
section (1) of section 63-E of the Ninth ~  .to the Government. of IndIIi 
Act, 1935, by a Parliamentary Statute ~  m October 1942; and t?at the-
said proviso merely permits the Indian LegIslature to pass an Act ~  II;ny 
office in the service of the Crown in India to be an office the holdmg of WhICQ: 
does not. disqualify the holder therpof for election ,$, . or continuance as, a mem .. 
ber of either Chamber of the ~~ I~ r  

(b) Did Government, at any time, consider the desirability of introducing 
necessary legislative measure in the Central I ... egislature, in terms of the -inten-
tion of Parliament, to implement the provisQ mentioned above? If so, what. 
were the reasons for an, Ordinance being promulgated on this subject? 

(c) Which members of tb,e Central Legislature are at present benefited by 
the operatioo of this Ordinance, and what. are the reasons for giving effect to 
·the Ordinnl1ce retrospectively from the 3rd day of September, 1939? 

The Honourable sil Sultan Ahmed: (n) Yes. In enabling the relevant provi-
sion t, be made ~  Act of the Indiall ~ r . the proviso inserted bv sub-
sectil)"l (1) of scetioIl. 3 of the India and Burma ~ r r  and Miscellanel1lls 
Provisions) Act, 1942, brought lithe same provision within the scope of the ordi-
nance-making power conferred by section 72 of th'e Government of India Act 
81 set out in the Ninth Schedule t.o the ~ r  of India Act, 1935, which 
, provides that any ordinance made thereuf!der shall ha'te the like force of law as 
an A'}t passed by t.he Indisu Legislature., •• 
(b) If the HODonrable Member intends to suggest that the expressi()n of the 

pMviso in terms ~ an Act of tlie lndian ~ r  indicates an -intention that 
r ~ r  ~  ~  hI' ~  to the ordinance-making power. I ~  unable to agree 
WIth hIm. . The qu(>!o;hon whether the meJtter should be left to be dealt wiith by 
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a Bill in the course of the present Session was carefully considered, but the 
immediate rl"gularisation of the position of certain Honourable Members was felt 
to be r~ . 

(c) I lay on the table 3 list of the Members whose position was believed to 
require regularisatiOll.-' Rettospective effect from the 3rd September, 1939, was 
necessary because in some cases the acceptance of office, assuming such to be 
involved: took place shortly after the outbreak of the war. 

LtiBt oj MtJmbers wAo.fe posWm tDIJ8 believed 10 require r~. 
LEGISLATIVE AssEIOILY. 

Name of Kember. Office or Appointment held. 
8ir Frederic James . 
Mr. P. J. Griffiths . 

Coffee Controller and Rubber Adviser. 
Publicity Adviser to the GOvernment of India. 
Assistant Recruiting Officer. Jrlajor 'l'haku:f Singh .  • 

CoUNCIL OF STATE. ' 

Name of :Member. Office or Appointment ~ 

The Honourable Sardar Buta Singh. . Army in India Reserve of Officers. 
The-Honourable :Mr. Khursbid Ali Khan 1>ittc. 

Mr. N. II. Joshi: I think the list cannot be very long, may I ask the ~ 

ourable Member to read out the same to the House? . 

The Honourable Sir Sultan Ahmed: 

Sir r r ~ James, Coffee Controller and Rubber Adviser .. 
Mr. P. J. Griffiths, Publicity Adviser to the Government of India. 
Major Thakur Singh, Assistant Recruiting Officer. 

~ Honourable Sarcia!" Buta Singh, Army in India Reserve of Officers. 
The Honourable Mr. Khurshid Ali Khan, Army in India Reserve of Officers 

Dr. P. It. Banerjea: If it was thought neceSsary tQ give retrospective effect 
to some of the cases would it not have been better for the Government to' wait 
till thtl'Legislature had met:' No difficulty would have arisen if they had done 
so. 
'!'he Honourable Sir Sultan Ahmed: I have answered that question in my 

answer to part (b). . 

Dr. P. If. Banirjea: What was the necessity for taking immediate steps for 
givinJ retrospective effect? . 

'!'he Honourable Sir Sultan Ahmed: I have nothing to add to my answer. 
Sardar Sant Singh: May I know was it not considered a disqualification at 

the . ~ when the Honourable Members of the either House accepted the office 
under the Crown? 

'!'he Honourable Sir Sultan. Ahmed: This is the question that we have con • 
. sidered and we CRme to the conclusion to issue an Ordinance. to regularise the 
posiHr '1 of certain Members. . 

,lIawvi Muhammad Abdul Ghani: May I know the amount 'ilf remuneration, 
allowances or salarJ given to each of tHese members? 
'The Honourable Sir Sultan. Ahmed: 

Sir F. James-Nil. • 
Mr. Griffiths-Nil. 
Sardar Buta S.ingh-Nil. 
Majar Thakur ~ . '. 

·The Honourable Mr. Khurshid Ali Khan was perhaps given some allowanee 
or pay. I urn not sure. 

IlaUlvi Muhammad Abdul Gham: What is amount of daily allowance or 
travelling allowance paid ~r  one of ~ . 

The Honourable Sir Sultan Ahmed: I cannot say that .. 
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SUPPLY OF FOODSTUFFS TO CEYLON. 

[16TH FEB. 1943 

93. ·1Ir. X. C. Keagy: (a) Will the Honourable the Food ;Member please 
state what is the exact nature of the commitment of the o-overnment of India 
with regard to the supply of foodstuffs to Ceylon? 

(b) How much rice and other foodstuffs have been exported from this 
country to Ceylon during the last twelve months? 

(c) With regard to any supplies already made in the past, or tmy supplies 
likely to be made in the future, have Government imposed any conditions to 
ensure that the foodstuffs supplied to Ceylon would be available to Indian 
labour on a basis of equitable distribution between various sections ~ the. 

"population? 
(d) Have Government studied the rationing scheme in Ceylon? If so, how 

much .rice is being allowed to Indian labourers on the estates and plantations, 
and how does that compare with the rations for the nlltivepopulation of the 
Island ahd other non-Indians? ' 

The Honourable lIIr. K. Jr.. Sarker: (a) The Government of India are 'not 
corllrr:itt,..;d to thr, supply of any specific quantity of foodstuffs to Ceylon. They 
have, however, undertaken to assist Ceylon in respect of her primary grain 
requirements as far as may be possible. having regard to India.'s own food position 
from time to time. 

(b) Hice-176,596 tons. 
Other Foodstuffs-29,275 tons. 
(Figures are for the 12 months ending 31st December, 1942.) 

(c) No specific condition to this effect has been imposed but there is an 
urderstaililin5 that Indian labour will receive the same fa.cilities as the rest of 
the prpulatiGD of Ceylon. 

(d) Yes; in thp. rationed areas the ration in terms of rice is the same for· 
Indians and non-Indians on the following scale per week: 

Infant-l measure. 
~ measures. . 

Ordinary (i.6., other than male heavy wOl'ker)-adult-2 measures. 
Mali· heavy worker-21. measures. . 
A measure is roughly equal to about a seer. 

1Ir. Lalchand Kavalrai: May I know from the Honourable Member at what 
~ or on what price was rice given to Ceylon--either at prices prevailing here 

or at an! other price? 
The Honourable 1Ir. K. Jr.. Sarker: At current ~ r  prices. 
Dr. Sir Zia Uddin Ahmad: May I know if the Government of India made 

any attempt to clarify the export and import, or in other words to have ascer-
tainad the balance of trade, with each country. 

The Honourable 1Ir. K. Jr.. Sark8l': I am noi4. aware of that. 
DIPLoMA'l'IO SorA'l'tJS OJ!' Sm BABON JAYA'.l'ILA.U AND OF ~ . I  OJ!' INDIA'S 

AmaNT IN CEYLON. 
9' .. *JIr. ][:0. 1(8011: (a) Will thaHonourable Member for Indians Overseas 

please state what is the exact diplomatic status of Sir Baron J ayatilaka, the 
Ceylon Government's representative in India? 

(b) Is the ~  of the Government of India's Agent in Ceylon in any way' 
inferior to that enjoyed by Sir Baron J ayati.laka in India? • 

(c) Have the Government of India made any representations 10 m. 
,Majesty's Government regarding this matter? If so, with what" result? 

fte Honourable :Hr ••• S. Aney: (a) and (b). No diplomatic status attaches 
to eith.·r of there posts which depend upon agreement ~  the two Govern-
ments concerned. Sir Baron Jayatilaka has. been appointed the special repre-
sentative of the Government of Ceylon in India to secure and maintain adequate 
food 8uppli(::s for his country from" India and ~ ,promote better understanding 
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~  the two countries on all matters of common interest, lIe has general 
,authority tl) diE'CUSS any question of mutual concern to, the two, countries on 
-whi\lb either Government may desire discussion and will be the channel of com-
munication between the two Governments on such questions. 

The Agent of tho Government of India in Ceylon is an officer appointed under 
section 'i of tLe Indian Emigration Act to perform the functions assigned to 
him under the provisions of that Act, These relate to the welfare of emigrants 
govel'lled b,Y the Act, but he has also kept the Government of India informed 
.on rotH/ matters af!ecting the general welfare of the Indian community resident 
.in Ceylon. ' 

(c) :No, but ir .~ answel' to an enquiry, the Government of Ceylon have 
:lliformed the (lQverm;nent of India that they would welcome the appointment 
of all IndiHll reprE"sentative in Ceylon of a status similar to that of Sir Baron 
.J"ayatiIakl.i, , " 

MEAsURES FOB SOLUTION OF THE FOOD SUPPLY PROBLEM.' 

95. *Kr. AmareDdra !lath Ohattopadhyaya: (a) Will the Honourable, the' 
:}'ood Member be pleased, to state if the withdrawal of the control of price of' 
wheat has stopped the black market which was creating great discontent in 
the country? Has it solved the food supplv problem'/ If not, why not? 

(b) Has he under contemplation any other scheme which would be helpful 
.to the solution of this food supply problem? , ' 

(c) What organisational scheme for ~ purchase and distribution of staple 
food and secondary food has the Honourable Member made to solve this food 
supply problem to avoid further discontent in the count!"y? ' , 

Ifhe Honourable Kr. !l. R. Sarker: (a) The withdrawal of control of the whole-
,sale price of wheat automatically results in the disappearanue..of the wholesale 
bluck market as such markets can only exist where prices are controlled, It is 
too early yet to assess the full effect of the withdrawal of the control P!"il\l' but 
in any case the disappearance of the black market in wheat by itself cannot 
sol v,'\ the food supply problem in its entirety as the solution of the problem 
.depends on adequate ~  of grains. , 

(b) and (c). The Government of Ind1a have arranged for the import of Eoul?-
stantial supplies of wheat from abroad' during the next few months. They have 
~  requested all Provincial Governments to set up organisatIons for the, pur-

'chase of the major foodgrains in their Provinces, the surplus Provinces purchas-
ing for exports to other areas on account of the Central Government as well as 
for their own provincial reserves, the deficit areas buying as much as possible 
for their own 'internal, needs. In respect of the purchase of surpluses to be 
'transferred to deficit areas the surplus Provinces will aet as the procurement 
agents of the Central Government who will control the distribution of surpluses 
among the deficit areas. The s'upplies arranged will be passed on direct to the 
.administrations of the deficit territories concerned who w;U take suitable measur-

'.tiS to control distribution to the consumers so as to ensure that the supplies 
.reach them at r ~  based on actual cost are not held up by profiteers. 

Sir Henry Richardson: Will the Honourable Member say ~  is the price 
for 'the wheat which is befug imported now? 

• The Honourable Kr ••• R. Sarker: I do not yet know. It, must be lower 
'thai} the current price. . • , 

Mr. !l .• i' .Taibi: What is the cup-ent price of wheat in India? 
ft.e Hpnourable Kr. !l. R. Sarker: Re. 10-5-0 a maund: 
BabU B'&1jnath Bajorla: Have all the Provincial' Governments withdruwn 

the price control of ,wheat? ' 

ft. Honourable Mr ••• ~ 8arker: Except United Provinces and Sind, all 
~ r Provinces have withdrawn the price control. 
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DI. P. 11. Janerie&: Is it not a fact that the price of. wheat has risen in 

Delhi since the withdrawal of the price control? 
The Honourable :Mr. N. R. Sarker: It has rather decreased. The price of 

wheat wus Rs. 14 before; now it is Rs. 10. 
Dr. P. N. Banerjea: During the r ~ price control ~ in forci the-

price of wheat was 4 seers a rupee, now the prICe has nsen. Is It not so. 
The Honourable :Mr. N. R. Sarker: Yes, it has risen. 
Dr. P. N. Buerjea: What is the cause of that? 
The Honourable· )[r. N. R. Sarker: \Vhen the control was withdrawn some 

rise wac; naturally expected. 
Jlr. K. C. Neogy: Was not the control price n fictitious price? 
~  Honourable :Mr. N. R. Sarker: Yes. 
Mr. LaJchand Navalrai: May I know which are surplus Provinces and wbich. 

are deficit Provinces? . 
The Honourable lIIi. N. R. Sarker: Regarding wheat, the Punjab is the main 

surplus I'rovince. U. P. and Sind are to a certain. extent surplus Provinces. 
All other Provinces are deficit Provinces. 

)[aulana Z&tar Ali Kha.n:If tbe Punjab is a surplus Province, how is it wheat, 
is selling there at three seers and even 2! seers a rupee? 

The Honourable :Mr. N. R. Sarker:The price of wheat does 110t depend upon 
the surplus stock alone; it depends upon many other factors. 

Babu Baijnath Bajoria.: How is it that though U. P. is a surplus Province •. 
yet in lllany cities there, like Bennres, Allahabad and other places, t,here is 
scarcity of wheat? 

The Honourable )[r. N. R. Sarker: It may be due to bad distrioution and 
also hoarding. . 

Dr. Sir Zia Uddin Ahmad: :;"lay 1 know whether the Government of India are' 
convinced that their policy of pl'ice control without controlling the stock is res-
ponsible for all the difficulties that have arisen, especially in view of the fact 
that wheat has gone into. the black _ market and it was 'not readily available for-
sale and that when price control was withdrawn,- people are selling wheat? 

The Honourable Mr. N. R. Sarker: That is u matter of opinion and argu-
ment. 

Dr. Sir Zia Uddin Ahmad: Are the Government convinced now? 
The Honourable r~ N. R. Sa.rker: r~  we would not have lifted the-

priee control. 
THE NEW FOOD DEPA:A.TMENT. . . . 

96. *lIr. Ama.rendra Nath Chattopadhyaya: (a) Will the Honourable the 
. Food Member be pleased to state if, since the price control of wheat has been 

,vithdrawn, he has decided to abGlish the office of the Wh,eat Controfier with 
all staff and menials or are they to be absorbed in the Food Supply Department?, 
. (b) Are aU officers of the Food Supply Department selected out of graduates· 
in agriculture? What new appointments have been made and how many of; 

~ employees are graduates in agriculture? Is the . Controller General of. 
Food Supply an expert in agriculture? . 

(c) Is it a fact that a food experh is being imported from England? If so. 
what are his special qualifications which might be helpful to the solution of 
food supply problem in India? What will be his salary and overseas allow-
ances? Wae not such expert available in India? '. 

The HOBOurable Jlr. N. R. Sa.rker: (a) The.Office of .the Wheat Commission-
er for India has been absorbed in its entirety in the Department of Foocl witb 
effect from 1st January, 1943. . . 
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(b) The reply to the first and last part oi the question is in the negative. 
Of the 17 new appointments made, 11 are ~r r  graduates. . 

(c) The services of an expert from the Ministry of Food have been obtained 
temporarily on loan. The Officer has held various high appointments in. the 
Ministry of Agriculture particularly in connection with wheat matters. Prior 
to the war, he was Vice-Chairman of the Statutory Wheat Commission: Since 
the war his services have been lent tc the Ministry of Food, where he has been' 
Hea.d of the Cereals Division of that Ministry. . 

His salary is to be Rs. 3,500 with no r~  pay. 
No expert with comparable experience of special war time food arrangements· 

was available in, India. 
Babu Baijnath Bajoria: Is it a fact that this expert is being brought out from-

England to lfelp us in- getting wheat imported from Australia .. 
The Honourable Mr. X. :8. Barker: No. 
Kr. ~ M. Mehta: Will the Government take steps to bring into 

existence an Indian who may be qualified some day to fill the top posts like 
these? 

The Honourable Mr. X. :8. Barker: There are many I ~ in the Food 
Department. . # / 

JIr. lamnadas M. Mehta: If there is no Indian qualified to he put at the 
top, will the Government bring into' existence one who will some day be able" 
to ~ this post? . 

The Honourable JIr .•• :8. Barker: Where shall we find him? I think there· 
is· 11'l Indian expert with comparable . experience. '- • 

Dr. P. ,X. Ballerjea: Is this outside expert acquainted' with the conditions in 
India? 

The Honourable JIr. X. :8. Barker: He has got a' lot of experience about 
Wh03llt !Hntters, di&tribution, rationing and things like these. So his services 
have becn taken on loan. As regards experience of Indian c(lDditions, he will 
be abltl to rick it up in a day. ' . 

B&rdar Bant Bingh: What is the expert knowledge that he possesses? ' Dis-
tribution of food requires very close acqu,nintance with the conditions prev;liling 
in the markets 'in India? , 

The Honourable Kr. X. :8. Barker: I am convinced that this otncer whom we' 
are getting from England has all the necessary experience to bf.> able to : ~~ . 
Indian l'eqilit'ements. He is net taken permanently. He is taken only on ~  
for a few months. 

t91*. 
PRODUCTION AND EXPORT OF TEXTILE GOODS. • 

98. ·)[aulvi Muhammad ~  Gha.ni: Will the Honourable the Commerce' 
Membe)' be pleased to. state: . , 

(a) the total production in yards of textile goods by mills in India, 
since the 1st September, 1939 till the 31st December, 1942. 

(b) the total quantity' of such goods exported to other ·countries during 
the period 1st September, 1939 to 31st December, 1942; and. 

(c) the names of the countries to which ~ goods were. exported since 
the 1st September, Ul39 till the 31st December, 1942? 

The Honourable Kr. X. :8. Barker: (a) Total production for the period 1st 
September, 1939 to 30th November, 1942 was 13,597 million yards. Figures £01' 
December 1942 are not yet available: . 

(b) Total quantity exported during the period 1st September, UiSfI to 30th 
. November, 1942 was 1.925' million yards. Figures for December. 1942 are not 
available. 

(c) A statement showing the countries to ~  such goods were exported' 
and the quantities of such exports is placid on the table. 

tThis question waS withdrawn by the questioner.· 
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81a1ememMlOll1irlg 1M Namu of 1M Oountriu to wh.iM ~ Goods were e:»pOrte4 during the ptWiotl 

. 1. September, 1939 to 30th November, 1949. . 
Names. QuaDtityexported. 

1. United Kingdom 
'2. Palestine • 
. 3. Cyprus 
,4. Iraq . . . 
'5. Aden and Dependencies 
6. Arabia .' 
7. Bahrein Islands 

.8. Iran 
9. Ceylon, 

!l0. Burma . . 
.n. Straits Settlements . 
12. Federated Malay States 
13. Egypt 
14. Nigeria . . 
15. Union of South Africa 
16. Italian East Africa . 
17. Anglo-Egyptian Sudan 
18. Rhodesia. . . . 
19. Mauritius and Dependencies 
:20. Portuguese East Africa 
21. Tanganyika Territory . . . 
22. Kenya Colony and Zanzibar and Pemba 
'23. United States of America . 
:S4.. British West India IsIa.nds 
~ . Australia . 
~ . Other CQuntries 

, (Yds.) 
34,176,553 
77,659,559 

4,042,418 . 
99,907,734 
55,097,348 
50,026,366 
12,352,366 
63,782,447 

109,310,615 
264,416,987 
102,937,707 
19,227,835 

.. 91,919,564 
112,2«,299 
74,941,152 
24,030,489 
51,304,060 
21,181,057 
18,506,500 
14,828,856 
78,796,377 

158,121,376 
3,379,926 

19,399,869 
186,954,521 
176,883,066 

Total 1,925,429,046 

.. EXPORT OF SUGAR, WREAT AND RICE AND THE PRODUCTION OF PETROL 
FBOlK MOLASSES • 

99. *lIaulvi J(ubpmmBd Abdul Ghani: Will the Honourable the Food 
Member be pleased to state: 

(8) the total quantity. of sugar, wheat and rice exported to other countries 
since war broke out i 

(b) the ,names of the countries together with the quantities exported i and . ' 

(c) the total production in tons of petrol prepared in India from molasses . 
during the period 1st Septemher, 1939 to the 31st December, 1942:' • T\e Honourable .t. N. Jr.. Sarker: (a) 443,439 tons of wheut. and 965oi55 tons 

.of rice were exported from India since th,' outbreak of the war l up to the end of 
the year 1942. 65,780 tons of suga-r were similarly exported up to the end of 
November 1942. Figures of December for sugar <are not yet available. 

(b) Wheat and wheat flour:-United Kingdom, Burma, Persia, Aden and 
Dependencies, Geylon, Straits Settlements, Arabia and others. 

Rice . .-:ceylon, Arabia, Mauritiu.;, Adt!n and Dependencies, Union of South 
Africa Ilnd others. 

Sugar:-United Kingdom, Burma, Ceylon arid others; It is Hot in the 
public interest to give information of the quantities despatched to £ach destina-
tion. " • 

(c) The information, which is not readilyava'ilable, is being collected and 
will be furnished when ready. 

Kr. LalchaDd Navalrai: May I know why ,were these exports Illade when, 
:foodstuffs were required in India? 

The Honourable Kr. N. Jr.. Sliker:' These eiports were lIlade before the 
food situation in India became serious_ 
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COlOlUNAL I~  OF THE ENGINEERING SERVICE LN T.B;ECENTBAL PuBLIC: 
WORKS DEPARTMENT. . 

lob. I ~  Jluhammad Abdul Ghani: Will the Honourable Member for' 
Labom please state:,· .. . 

(8) the number of officers of the Engineermg serVIce selected and ~

ed in the Cent,ral Public Works Department from the Public: 
Works Department of every province· during the last 3 years with 
their nationalities and creed; 

(b) the r r ~ if any, for such selection and appointments; • 
(c) whether the Home Department Resolution of 1934 regarding com,.-

munal composition of services applies to such appointments; 
(d) if .the reply to !Jart (c) be in the negative, the reason and the order-

'of the Government, if any, on the subject ; and 
( e) the total strength of officers in the Engineering service of the Centr:at 

Public Works Department and the number of Muslim and Sikh 
officers qf such services? • 

The Honourable Dr. B. R. Ambedk&r: (a) The collection of this information, 
to cover officers of every grade would involve an amount of time and labour' 
which would not, tn the opinion of -Government, be justifiable in w;w: time. The-' 
number of gazetted officers is, however, 83. Their nationalities are: five--

r ~  rest Indians. Creeds: Hindus 61, Muslims W, Sikhs 2, others 10. 

(b) In the case of three appo!ntments, which have been made OD a permanent 
basis. the selection of the officers was made in consultation with the Federal 
Public Service Commission and with due regard to the requirements of ilie· 
Rome Department Resolution of_ 11')84 regarding communal reph·sentation in 
the public services. The rest of the appoiniroents are all temporary, the officers 
concerned having been obtained 6n loan from Provincial Governments for the· 
execution of certain specific worko. Tn these cases. the officers were selected" 
and placed at the disposal of the Government of India by the Provincial GovE'.m--
ments themselves, in accordance with the requirements of the Governmeilt of 
India indicated to them from time to time. 

(c) No, so far as the temporary appointments mentioned in the answer to. 
clause (b) are concerned: Yes, so far as the permanent &p!,ointments referred - ' 
to above are concerned. 

(d) 'Ihe Home ~ r  Resolution of 1934 does not apply to persons who. 
are on deputation for a definite period and are expected to revert to their lfub-
stantive posts thereaiter. . 

(e) The total strength of gazetted officers is 174. of whom 18 are Muslims-
and 8 Sikhf';. Figures of ~  staff eannot be readHygiven. 

Jlaulvi J1'uh..mmad Abdul Ghani: May I know the ~ r of officerl' recrUit" 
. ed from Bihar Public Works Departtnent in the Cennal Public Works Depart-. 
menta? •  . 

. The Honourable -Dr. B. R. Ambedkar: I require notice of that. 

WITHHOLDING OF DELIVERIE& OF DIVE;RTED C.ARGO SOW IN MADBAS. 

10], .JIr. "1'. '1'. ErlshD&Dl&Ch&ri: Will the Honourable the-Commerce Mem.; • 
ber please state: 

(a) whether the attention of the Government of India has been drawn 
~  the fact that in the matter of diverted cargo in several cases 
m Madras. when sale has been made to private parties and pay .. -
ment ~ ~ £ropt them, delivery _has been withheld by subse-
quent mstructlons from the Government of India.· and: 

(b) whether the .Government of India have any r ~ as· to the. 
number of instances so affected in Madras? 
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The HODOUlable Kr. ~ B. Sarker: (n) If the Honourable Member is reier-

ring to the cases in Madras where several consignments of frustrated cargo ori-
ginally destined for Empire or Dutch territories in the Fa! East, now under 
.enemy occupation, have been requisitionea and acquired by Gover;llnient under 
,the Defence of India Rules for disposal through the Anglo-Dutch Committees, 
.then thtl answer is in the affirmative. 

(Q) Yes, five instances coyering 60 packages are involved. 
Kr. T. T. Erisbnamachari: May I ask the r~  Member if anything 

. ~ ~ done rega:tding the instances mentioned under (b)? Has the Hon-
.ourable Member any information as to whether the money lias. been refun'led 
to the parties concerned? . 

The Honourable Kr. ]f. B. Sarker: I have no information, but a committee 
'which has been appointed for the disposal of thiE\ cargo will decide this matter. 

Kr. T. T. KrishDamachari: May I ask the Honourable Member why after 
receiving payments the delivery of goods has been left £6 the tender mercies 
.of the Anglo-Dutch CommIttees?, . . 

The Honourable lIIr. ]f. B. Sarker: I am not aware tbat Government have 
received the. money. The Chartered Bank has received the money . 

. JIr. Lalchand ]favalrai: May I know under what law :Ras the delivery of 
·goods been 1vithheld when the sales had been made and money was paid? 

The Honourable JIl, ]f. B.. Sarker: Un,.der the Defence of India Rules. The 
!pUTchllsers are not erutitled to the goods unless they have a title to them. 

Babu Baijnath 'Bajoria: What will happen to the sale proceeds? 
TheIHonourable Mr. ]f. B.. Saiker: It will be refunded to those who .,pUT-

chased them. ' . 
Bli.bu Baijnath Bajoria: In the case of diverted cargo which has been paid 

for and the delivery of the goods have been t.aken by the Government, what 
,will happen to the sale proceeds in those cases? Will the sale proceeds be 
paid to the original consignors? . 
. The Honourable Mr. ]f. B. Sarker: There seems'to be some misapprehensiQn. 
'The goods belong either to the consignee who have paid for them or the con-
,signors who have dispersed the goods. They will get the money. 

Kr. T. T. Xr:ishnamMhari: May I kll'lw whether in view of the fact that 
·this order has been issued by the Government, they will now take steps to 
-ensure that the Anglo-Dutch Committees will take prompt action in the 
·ma.eter? . 

The Honourable lIIr. ]f. B.. Sarker: They have been asked to take quick 
. action. 

ASSISTANCE TO INTERNAL CoMBUSTION, ENGINES INDUSTRY. 

tl02. *lIIIr. Govind V. Deshmukh: Will the Honourable :Member for Com-
. merceplease state if. Government has carried out the suggestions of the· Internal 
,Combustion Committee that it should give liberal aSilistance to concerns concern-
.ed to overcome the difficulties of plant extension and establishment of new plants 
to make those parts which are at present imported? Hnbt, why not? 

".l'b.e 'HOnourable JIr .•• B.. Sarker: The Internal Combustion Committee 
·referred to was of an exploratory nature and the Council of Scientific and 

,Industrial Research have now set up an Advisory Oommittee On Internal' 
• ~  Engines to find ways and means of giving effect to the findings of 

·the Exploratory Committee. The Exploratory Committee's recommendation 
being of a tentative nature, Government are not in a position to consider the 
question of giving assistance to the manufacturers concerneduntif the new 
<Committee have gone into the details and made their report. The second part 
·of the question therefore does not 'Brise. < -. . 

t Answer to this question' laid on tbe table, tbe questioner being ~ . 
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PLA.N FOB l'BOVIDING AGAINST MAss UNE!rll'LOYMENT OF INDIAN LABOUB. 

tloa. ·1Ir. GoviDd V. Desb.mukh: Will the Honourable Member for Labour 
.please state if he has planned any scheme to provide against mass unemploy-
.ment of. Indian labour so that it may enjoy freedom from want of necessaries 
of life? If so, what? • 

The Hcm.ourable Dr. B. R. Ambedkar: :\0 formal scheme to :proyide against 
. ~  .unemployment has been planned. 

In War time 'the scope for employment has increased enormously. As 
regards post-war conditions, the Reconstruction Committee appointed in the 
Commerce Department will devote attention ~  tl).em. . . 

.MONOl'OLY OF EnOBT OF MICA TO THE JOINT MICA MISSION AND METAL RESEBVE 
Co!rll'ANY 01: THE UNITED STATES OF .A!rlEm:CA. 

10.:. ·Babu Ba1jnath Bajoria: (a) Will the Honourable the Labour Member 
be· pleased to state whether it is a fact that export of Mica is allowed only 
when effected by the Joint Mica Mission and Metal Reserve Company of the 
United States of. America and none else is gllowed to export Mica to any 

-country outside India? .. 
(b) If the a,nswer to part (a) be in the affirmative, for what reasons and on 

what conditions has such a monopoly of exP.crt of Mica been granted to the 
above mentioned foreign interest? 

(c) Ie the Honourable Member aware that such restrictions of export nave 
resulted in these concerns securing Mica in India at much lower rates and 
making enormous profits for themselves by selJing at much. higher rates in 
America and other allied countries? 

(d) Are these concerns Government concerns or private companie,.? 
The Honourable Dr. B. R. Ambedkar: (a) No. 
(b) Does not arise. . 
(c) The prices at which the Joint Mica Mission secures lllica have been fixed 

with the prior approval of the Government of India. The prices are in the 
opinion of the Government of India fair and reasonable!- The prices offered 
by the MiSSIon are almost invariably higher than or equal to the standard 
prices ruling before the Mission began to operate. Furthermore the Mission is 
prepared to buy all mica of merchantable quality which is ~ r  to it. This 
-covers practically the whole range of useful mica and may include mica which 
'Would previously not have found a market at all. The Metals Resen'e Company 
is iIlot now buying mica in lodia. It bought certain quantities of mica in 1940-
42 under contracts with the Government of India and the large increase in 
production in Indian mica in 1941 was largely the result of these purchases. 
The prices which it paid ~ fair anti reasonable. Ntlither the Joint Mica 
'Mission nor the Metals Reserve Company are profit-making concerns. 

(d) ~ Joint Miea Mission is a Government concern. It consists of three 
British and three American members appointed by the Goveniments of Great 
Britain and of the United States of An!erica. . One of the Brit'l.sh members is 
Chairman. The Mission buys mica for the Ministry of Supply in the case of 

• the United Kingdom and for the Metals Reserve Company of the United States 
of America ~  case of the United States of America. The Metals Reserve 
Company is a Corporation created by the Reconstruction Finance Corporation of 
the Unit.ed States of ~ r  under Ijlection 5(d) of the Reconstruction ~  
CorporatIOn Act and is a duly organised agency ot the Government of the United 
States of America. . . 

Babu Baijnath Bajoria: With regard. to para. (a) of the question. the Hon-
ourable Member has said "No". Does it mean that other supplying firms ore 
alloVlred.to export mica. from India? 

ft. Honourable Dr. B. R. Ablbedkar: Mf Honourable friend will find answer 
to that in the next question. . 

t Anawel" to this question laid on the table, the questioner being aba_t.. 
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Babu Baiinath Bajoria:' But you pave already said 
question. 

The' Honourable Dr. B. R. Ambedk&r: Yes. 

[16TH FED. 1948: 
'No' to part (a) of my 

Babu Baijnath Bajoria: That means that· other firms will be allowed to. 
export mica from India. 

The Honourable Dr. B. R. Ambedk&r: There is no prohibition; r~ are' 
certain conditions preseribed. . . 

Babu Baijnath Bajoria: As regards (c), is the Honourable Member aware' 
that the Joint Mica Mission have raised the standard of quality and reduced. 
the rate thereby? , _ 

'!"he Honourable Dr. B. R .. Ambedka:r: No. The answer to tliat also will be-
found· in the next question. 

MONOPOLY OF EXPORT OF MICA TO THE JOINT MICA MISSION .AND METAL RESEBVK. 
COMl'A.NY OF THE UNITED STA.TES OF AMERICA.. 

105. ·Babu B&ijnath Bajori&: (a) Will the ~ r  the Labour Member 
please state if it is a fact that when the Joint Mica Mission assumed control' 
of export of Mica from this country, they gave an undertaking to· the Govern" 
ment of India that they would purchase the. entire production of Indian Mica? 

(b) If the answer to the part (a) be in the affirmative, what steps 8l'8'. 
Government taking for the implementing of this . r ~  

(c) Is the Honourable Member aware that the Joint Mica Mission is pur-
chasing only scheduled qualities of Mica and refuses to purchase other qualitieBt-
e.g., lower grade splittings and Block Mica, and many.a time refuses to pur-
ehase even certain scheduled qualities, which has resulted in large stocks of 

~ qualities remaining unsold in the hands of Indian merchants? 
. (d) What steps are Government taking so that the industry may be able-
to dispose of its stocks. of qualities not purchased by the Joint Mica Mission?' 

(e) Are Government prepared to pei-mit the export of Mica by private fil'Ill& 
to the United States of America and other Allied countries? If not, why not? 

(f) Are- Government aware that since the .Toint Mica Mission is controlling 
the parch,!-se and export' of Mica, the production of loose Mica splittings ·haa. 
considerably decreased. and several thousands of workers have been thrown ou\ 
of employment due to the closing of numerous factories and home splitting 
centres? 

The Honourable Dr. ~ R. Ambedkar: (a) The Joint Mica Mission haa no. 
assumed control of export of mica from this country. It has, however, under-
taken to purchase all mica offered to it which 'is of merchantable quality and 
which is trimmed and graded to the usual recognised trade standards. 

(b) GoverJllllent have no reason to s:uppose that tqe Mission is not imple-
menting the undertaking. 

(c) The Mission is only purchasing scheduled qualities of mica; ~ other 
qualities are merchantable among the United Nations. Such qualities can 
however be exported to neutral countries provided they do not conflict with 
any general orders issued by Government. The Mission never refuses to r~. 
chase sC,heduled qualities of mica provided they are up to the Mission's stand-

- ards. The Government of India are not aware that there are any large stocks 
of scheduled qualities of mica remaining unsold. . 

(d) ~  of mica: not ~r  by the Joint Mica Mission are ~  
merchantable m ~ Umt.ed ~ . Government are acceraingly not tam 
steps to asRlst ~ mdu\try to ~  of such. stooks. In the unlikely eveJ 
of such stocks bemg merchantable Ill' neutral countries Govern'men' t h' b' t' to th' f' ,ave no o lec 1011 • e ~  0 licences for the export of such stocks provided the 
do not con1lict With any general orders issued by Govemment. r 
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(e) Export of ~  by ~r  ~  is ~  r ~ . r ~ United .Nations 
will however not lmport mIca by pnvate firms but w1l1 only lmport Ullca pur- , 

~  by the Joint Mica Mission·. The United N:atioDS require all merchant-
able mica which the mica industry in India can r ~. The sale of mica to 
the United Nations has bee.n canalised through the Joint ;Mica Mission because 
the United Natiol:).s including the Government of India consider that a single 
purchasing agency buying on the spot provides· the quickest and easiest means 
of providing mica. in ~ very large quantities now required by the United 
Nations. 

(f) The United Nations already have considerable stocks of mica splittings 
and ~ r principal requirements are now of block mica. Nevertheless the 
Mission continues to buy all mica which comes split from the mines.. They 
will not however buy mica whi9h is split from old dumps and such mica is 
110 longer merchantable among the United Nations. Such lllica can howenr 
be sold iD: neut/al countries provided such sale does not conflir:t with any 
general orders issued by Government. Government· are not aware that any 
factories have been closed, although possibly a number of home splitting centres 
may have been closed. 

Babu Baijn&th Bajoria: As regards part (a), again I repeat the question 
that there is a demand for Mica of other varieties in America and that is not 
being allowed to be exported. 

The Honourable Dr. B. B.. Ambedku: I am not aware of that. 
. Babu BaiJn&th Bajori&: ;Will you make inquiries? If there. is a dema.nd ill 

the U, S. A. of the ql,lalities which this Mission does not buy then private 
flrms should be allowed. to export those qualities to America. 

The BoIlourable Dr. B. B.. Ambedkar: I will make inquiries. 
FIxATION OF PmCES OF GB.A.DES OF MICA BY -THE JOINT MICA MISSION. 

106. *Babu Baijnath B8.jori&: -(a) Is the Honourable the Labou? Member, 
aware that the Joint Mics Mission fixes the prices of the ~  grades of Mica 
without any consultation with the representatives of the industry? . 

(b) Is the Honourable Member aware that the Joint Mica Mission raisl!d the 
standards considerably, compared to those of the Metal Reserve Company who 
bought through the Director, Geologicsl Survey of India? . 

(c) Are Government aware that the Joint Mica Mission has reduced its 
. purchasing prices by ten per cent. to 30 per cent. from the ruling prices in the 
market and the factories are compelled to sell their products at their ntes fur 
want of any other outlet? 

(d) Is it a fact that the Government of India 8Cceptoo the redpction in 
prices as mentioned in part (c) above? • 

. (e) Are G':.lVernment prepared to appoint an advisory committee consisting 
of repFesentatiYes of mine-owners and factOrY-owners to advise the Jciint Mica 
Mission on the question of ~  of prices of different Qualities? HI not, why 
~~  -

The Honourable Dr. B. B.. Ambedk&r: (a) Before fixing the prices of various. 
grades of mica, the Joint Mica Mission have invariably consulted the mica 
industry'" illcluding represenhtives of individual firms both in Bihar :mQ. 
Madras. " 

(b) The Joint Mica Mission has not raised the standards considerably. It 
has however raised ·the standards slightly in certain csses although no change 
has been made in splittings and 'films. Wherever the st&nd!lrd has been raisen 
the price has been raised in proportion. Taking pre-Mission standard and price 
!IS 100, the ~  standard 'where it hal"· been raised is 105 and the Mission 
price 110. The range of standards- required by the Metals Reserve CompaDY , 



184 .... lILAnw ....... y [16TH -I 
when buying through the Director of the Geological Survey.of India waS .small 
compared with the very wide range of scheduled standards' bemg dealt with hy 
the Mission. 

(c) The Joint Mica Mission has .not reduced its purchasing prices by 10 
per cent. te 30 per cent. . 

(d) Does not arise. 
(e) No. ThQ prices offered by the Mission were fixed aftel' consultation with 

the represeRtatives of the mica industry and with ~ approval of the Govern-
ment of India. l'hey are in the opinion of the Government of India falr prices 
and the Government of India see no justification for the appointment of an 
Advisory Committee. 

Babu Baiinath Bajoria: What objection can the Government have to appoint 
an advisory committee consisting of representatives of mineowners and factories? 
That will strengthen their hands and that of the Mica Mission for purchasing 
the requirements of Mica.'· " 

'l"Jae Honourable Dr.B: Bo. Ambedka.r: The .answer ~ stated in part (e) is 
that the Mica Mission does fix the price after consultation with the representa. 
tives of the Mica industry. 

Babu Baijnath Bajoria: I do not think that is correct. 
RECRUITMENT OF THE HEAD OF CoJOlEBClll DEPARTMENT, DBLHI POLYT:ECHNIC. 

107. ·Kaulvi Jlubunmad Abdul Ghani: Will the Honourable Member for 
Education, Health and Lands please state: ' 

(a) whether his attention has been drawn to the notice published by the 
~ r  Public Service Commission on page ,8, Part II, of the 

Government of India Gazette, ,for the recruitment of the Head of 
~r  Department, Delhi Polytechnic; if so, the reason for 

fixing the age limit at 40 years;' .-
(0) whether there is anyone serving in the Commerce or any Department 

" of the Government of India ~  the requisite qualification 
and age limit; and , 

, (c" the names, qualifications e.nd age of the Government servants or 
evacuees from Burma who have applied for the said post? 

~. I. D. Tyson: (a) Yes. The age limit has been fixed at 40 as the 
incumbent of the post is required to possess at least seven years' experience 
in Insurance, Banking, Accountancy or 'in the ~  of, Commercial subjects. 
A lower ,age limit r ~r  in the cafJe of a senior post may rule out candi-
dates with valuable expmience. At, the same time an experimental institution 
like the Polytechnic does not want. men who are elderly or in anv wav set in 
their ideas. . ." . 

(b) Government have no information. 
(c) Government have no information. As the Honourable ¥ember is 'aware, 

recruitment (0 the post is made by the Federal Public Service Commission who 
communicate to the Government only their final recommendation. 

Jlaulvi Muhammad Abdul ~  Will Government make inquiries regarding 
(c) and lay the answer on the table. . I • 

"IIr. J. D. Tyson: It would be contrary to our practice to inquire who,have 
applied. 

][r. Lalch&nd lfav&lra1: Is ~ post ear-marked for any of th! evacuees? 
Kr. J. ,D •. "l"yson: No, Sir. 
PolwHAsE OF WHEAT AT LAHORE ON BEHALl OF ~  OF INDIA. 

tlOB, ·Dr. Sir Zia Uddin Alupad: (a) Will the Honourable the Footl Memher 
, plca!>E' state if it is a fact that Mr. Rim went'to Lahore to purchase wheat· on 

behaH of ~ Government of India? 

t Answer to this que'!tion laid on the table, the questioner having exhausted his quota. 
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(b) Will he please state how much wheat he was able to purchase in an 

'::Ipen market and at what rate? 
The Honourable JIr. If. :It. Barker: (a) The ~ r is in the negative. 
(h) Does not arise. 

IBlLEGULARlTIES IN PAYMENT OF WAGES TO RAILWAY STAFF. 

109. *Mr. Lalchand ;Nav&lr&i: (a) Will the ~ r  the Labour Member 
be pleased to state when the Payment of Wages Act, IV of 1936, was made 
:applicable to the Railway!; in India? " 

(1.1) Is it a fact that several irregularities in the payment to staff have been 
,noticed by the Lahour Inspectors? 

(c) Is it a fact t.rlat the Conciliation Officer (Railways) and the Supervisor of 
',l\ailwuy Labour, who is the Inspector under the Act, generally tries to report 
these irregularities to the administration's concerned for  relief, if any could be 
,giveu? . 

(d) Is it ~  a fact that in several cases of late payments, etc., no relief can 
:be given to'the affected employees when once the provisions of the Payment of 
'Wages Act have been violated? Are prosecutions launched in such cases to 
act. as a deterrE:nt? If not, why not? - -
(e) Have any prosecutions been launched against the Railway Paymasters or 

-the administration? If so, does the Honourable Member propose to lny a 
statement of such cases on the table of the' House? 

-The lIonourable Dr. B. :It. Ambedkar: (a) 28th March 1937. 
(b) 1[es. . 
(c) The irregularities detected are brought to the notice of the Railway 

Administration for rectification. 
I 

(d) Relief can be given under -section 15(3) of the Act. But no prosecu-
-tions are launched as it has always been possible to remove defects so far 
·discovered by administrative action. -

(e) No prosecutions have been launched. 

Mr. " LaleJumd lfavaIrai: Why are the payments made late? 

The Honourable Dr. B. :It. Ambedkar: In a huge administtation such delays' 
care bound to occur. -

Kr. Lalchand lfava1rai: What does the adm:nistration do in the case of late 
payments '!. '  " . 
The Honourable Dr. B. :It. Ambedkal': They make the ~ . 

r~ Lalchand NavaJrai: Only'make the payments, or do they do anything 
iurther? ' 

-The lIonourable Dr. B. R. Ambedkar: What does the Honoumble Member 
,expect the administration to do? 

lIr. Lalchand N'avalr&l: To avoid these occurrences, what ~ . the Govern-
lpent do'! 

The Honourable Dr. B. R. Ambedkar: r have no d·.)ubt that they ~  be 
trying to avoid these delays. 

Kr. Lalchand lI"ava.lra1: But what do they dQ? 

The Honourable Dr. B. R. Ambedkar: I do not know. If the Honourable 
Member wants an answer, he ma! put down a specific question. 

:Mr. LalcJumd ~ r .  Will the ,Honourable Member direct the adm:nistra-
-tior:JI to 'Bee that such thiRgs do not. reCUr and that warnings be issued? 

The Honourable Dr. B. :It. . ~  certainly. 

B 2 
• 
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APPOINTMENT OF 8m BARON JAYATILAKA AS CEYLON'S REPRESENTATIVE WITH THE. 

GOVERNMENT OF INDIA. 
llO.*Kr. T T. ltrishnllDlacha.ri: "'ill the Honourable Member for Indiuns 

Uverseas pleas€ state : 
{a) thil purpose of the appointment of Sir Baron Jayatilaka by the Gov-

ernment of Ceylon as their Representative with the Government ot 
India' ' ~ 

(b) whether' Sir Baron Jayatilaka is conducting or expected to cond,:,ct 
negotiations for an Indo-Ceylon Agreement; and 

(c) whether he will hllYe direet access to all Members of the Government 
, of Iudia, or will have' to go through the Honourable MemLar, in 

his efforts to secure supplies 'of riee, etc." to Ceylon? 
The Honourable 'Mr., )I., S. Aney: (a) and (b). 'I'he Honourable Member's, 

attention is invited to para: 1 of the ~  gi"en to parts (a) and (b) of Mr. 
K. C. Neogy's question Xo. 94 earlier in the day. ' , 

(c) Sir Baron Ja;yatilaka will have direet access to all the Members of the-
Government of India.' 

~ I  FOR ADJOURNMENT. 
MAI.TREATMENT TO SIKR MILITARY PRISONERS IN IND()RE JAIL. 

JIIr. President (Tht' ~ r  Sir Abdul' Rahim): The first adjournment 
motioll is in the name of Sardar ,Sant Singh which is for the purpose Of dis-
eussing a definite matter of urgent public illlPortance, namely, the inhuman 
treatment meted out to the Sikh militarv prisoners now confined in the Central 

!India AgEmc:v .Jail at Indore resulting in' 120 of'them resorting to r~ r  
since 15th Januar.\·, 194.'3, and the disrespect shown to holy Granth Sahib b\ 
the Superintendent of the Jail. 

Sardar SantSingh (Wt'st Punjab: Sikh): I do not propose to mow it. 

INABILITY OF A MEMBER OF. THE LEGISLATIVE ASSEMBLY TO ATTEND ITS ~
. DUE TO DETENTION IN JAIL. 

Mr.' Preiident (The Honourable Sir Abdur 1iahim): The next adjournment 
motion is in the name of Dr. Banerjea, regarding the inability of one Member 
of this House to attend the Assembly because he has bean detained in jail. Is, 
that, so? , ' , 

Dr. P. N. ~ r  (Calcutta Suburbs: Non-Muhammadan Urban): Yes, Sir. 
Mr. Pr-esident (The Honourable Sir Abdur Rahim): Bv whom was the order 

passed? .", 
, .. 

Dr. P. N. Banerjea:Well, that I do not know exactly, but I have had corres-
pondence with the Honourable the Home Member,· and" he informed me that he 
was being detained under the orders of the Government, of Bihar. 

1Ir. President (The Honourable Sir Abdur Rahim): Well. that is not the-
concern of the House here. . 

Dr.. P. N. 'Banerjea: Sir, may I submit .that t,he power which is r ~  
~  the Provincial Government is delegated power. • 

1Ir. r ~  (The Honourable Sir Abdu.r Rahim): I have ~ r  that 
several times in this A!'!sembl.\· and I have ~  that when an order is 'Passed 
under the Defence of Indin Rules h,\ a r ~  Government,.it cannot be the' 
subject of an adjournment motion here. The motion is ,out of order. . , ' 

. . (, 

MALTREATMENT TO MR. C. B .• TORRI IN JAIL. • 

1Ir. President (The Honourable Sir' Abdur Rahim): The next I\djournmellt 
motion is in tl1e' name of Qazi l'.[uhllmmnd Ahmad KazmiregaMing the callous 
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.and inhuman treatment meted out to, Mr. Chandrabhal Johri, a member of this 
House, tWen 'during his illness in prison, whil,lh l'e'suIted in' his 'sad demise at 
Lucknow on 10th February, 1943. 

He is not. here, so the motion is ruled out. 

}'AiLURE TO TERMIXATE )IAHTIAL LA\V .4.·ND UES'fOBE NORMAL CONDITIONS IN SINn. 

Kr. r ~  (The ~ r ~  Sir Abdur Hahim); The next adjournment 
motion is' in the nume of ~  Yusuf Abdoola Raroon regarding tile failure' of 
Government to restore normal conditions in Sind inspite of the 'unprecedented 
.continuance of MQrtial Law for more than eight months. " 

I find that he gave notice of tJ;lis on the 15th February. The rule is that 
notice must be given of an adjournment motion on the ver)" first available date. 
It, therefore, ceases to be of public urgebcy. I rule that the motion is out of 
order. 

RESTRICTIONS ON THE Hindustan Times re PUBLICATION OF NEWS U~ MAHATMA 

.~  FAST: 
Mr. Prelident (The RonO,tirable1:;u.AbdurRahim); The next adjournment 

motion is in the name of Sardar Sant Singh. He wishes to discuss a definite 
matter of urgent public importance, namely, ~  restrictions placed on the 
publication of the news about ~  Gandhi without pre-censorship 011 the 
Hindustan Times, Kew Delhi, by the Chief Commissioner, Delhi. , 

Is the orde!' passed only 011 the Hilldustan Times 01' 011 other newspapers 
as well? . 

SaTdar Sant SiDgh (West ~  Sikh): l think it 'is onl;" on the',HindulJtan 
rimes. Its issue of Februarv 13th refers to further restrictions en the 
llindustan Times. This 0" does riot refer to any other newspaper. 

111". President (The Honourable Sir Abdllr Rahim): I have seen the ,order. 
1'8 there any objection? 

'l'heHonourable Sir Reginald Kuwep (Home Member); ~  Sir. If the 
House wish to debate it I have no 'objection from, the Government side. But it 
,bardly seems to be a ~ r of general ~ r . That is' all I can submit. 

Kr. President (The Honourable Sir Abdur Rahim): It is of some import-
'anee. One newspaper seems to have been singled out for this order. ' 

The Honourable Sir Reginald Kuwell: I think' it ~  ~  in Delhi 
llr.ainst another paper, the Hindustan. . ' 

'][r. ~  (The Honolll'ah\e Sir Abdur Rllhim): Is that sq? 
S_dar Sant Singh: I do not know of any other paper. This particular 

{Jl'der refers to the Hi'lldustan Times .. .. The order reads: 
, ,"The Chi,:f Commililioner of Delhi" has, served the ~  fresh &rder on the 
JJmdu3tan Time, today: ' , " 

In exercise of the p!lwers ~  by sub-rule (1) of rule 41 of the Defence of India 
RulE'S the Chief Commlssiouer of Delhi, be,ing satisr.ed that this measure is 

~ r  for the U ~ of r ~ the public. safety, ,the 'mai,ntenancl' of 
public order and the (Officlent r ~  of war, '18. pleased to make $is order 

• and to address the same to the publisher and the etlitor of the Hiil,duBtan Time, 
, upwspaper-..." 

Mr. President (The Honourable Sir Abdur Rahim): Lhave seen the order. 
'Vhat T wanted to know is this: this being an order as regards what a news-
~ r mayor may not publish under the Defence of India Rules, it is ver:f 
~  for this House to discuss whether the officer concer'ned has exercised 

hiS discretion properly and I should certainly beovery loath to' admit any motion 
which 'Beeks to, question and ~ the judgment of any censor officer in a 
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, [Mr. President.],. ' ~.  ' ... ~. ~ . . 
particular matter; but what struck me was why any one r~ U  ,* ... ~ ~r 
should be singled out for this purpose: has the order been IBBued.to. other' 
papers? " 

,.An Honourable Kember: He does not object. 

The B.onourable sui, Reginald Jlaixwel1: 'rhe position is that the editors were ' 
summoned by the Chief Comtni$sioner and warned, at the time when. this fast 

. commenced, of the restrictions which they. would be asked to place' on them-
selves; ~ this order was passed' by the Chief Commissioner against the 
fiindustan Times-and I believe the Hindustan 'also-because they had failed 
to co-operate with him to the extent that he had asked them; ~  had aetuallv 
given cause for the action he took after ~ had warned them. • 

Jl&uIana Za.f&r Ali Xh&n (East Central Punjab : Muhannnadan) : Does ,the 
Honourable Member know if it is a fact . . , . , , 

1Ir. President (The Honourable Sir Abdur Rahim): Order, order. Is it true' 
that this paper refused to co-operate with the censor officer before? 

S8.rdar Set Singh: May I submit that 'that will be a question on. merits? 
It will be discussed during the course of the motion itself. The very fact that, 
one of the leading newspapers in the province of Delhi has been selected parti-
cularly on this occasion when Mahatma Gandhi is undergoing a fast is a ma.tter' 
which requires to be publicly discussed .... 

1Ir. President (The Honourable Sir Abdur Rahim): I do not want all tha.t, 
1. wnnted to Imow if the Honourable Member knew anything about it. Perhaps. 
it is a matter which can be di§Cussed. It ~ I  the Honour8ble Member ~  
not know the reason why this particular newspaper should have been singled 
out for this order, The motion will be taken up at O'clock. If the ~ . 
of the ~ is finished earlier, I take it the Hou will agree to have thIS 
motion taken up then, In that case, of course, the discussion will be limited to· 
two hours as' usual. 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR THE'. 
DEPARTMElI.'T OF INFORMATION AXD BROADCASTING, 

fte HonOurable 1Ir ••• S. bey (Leader of the House): Sir, I move: 
"That this Assembly proceed to. elect in such manner as the Honourahle the President 

mav dirl!l:t three non-offic;.ia.l. members to sen'e on the Standing Committe.e to ad\"ise om 
Bubjects in the Department of Infonnation and Broadcaating " 

1Ir. Preatdent (The Honourable Sir Abdur Rahim): Motion moyed: 
"That this Assembly proceed to elect in such mapner Ils the Honourable the President 

may dil'ect three non-official members to, serve on the Standing Committee to advise on 
subjects in the"Department of Infonnation and Broadcast.ing," 
. Sarda.T Sa:nt Singh (West Punjab: Sikh): Sir, before this motion is put to, 
the House, I just want to make a few observations on this point. The Depart-, 
ment of Information and Broadcasting has grown ia importance in these days: 
-when the censorship prevails all over the country, It is absolutely necessary in 
that case that effective control or consultation should take place between thE"" 
Members of the Legislature and this Department; I would, therefore, request 
the Honourable the ;Mov.er of this motion to increase the ~ r from fitlree to-
at least seven . . . • . 

The Jlonourab1e IIr.K. S. ADey: Five. 
i, Swar Sat Singh: All right. I agree to at least fiye. 'I hope he' wiEt 

agree to it, 
• fte Hoiloula.ble Kr. K. S. Ahey: I accept that ~ . , 
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JIr. President. ~ Honourable Sir Abdur Rahim): Then Fie will make it. 
five. The question is: 

"That this Assembly ptoceed to elect in such manner as the Honourable the freaideuli 
may direct five non-official' members to Berve on the Standing ~ .  to advise 00 
subjects in the Department of Information and Broadcasting." 

The ~  was adopted. .-
lb. President. (The Honourable Sir Abdur Rahim): I may inform ,Honour-

able Members that for the purpose of election of members for the .Standing 
Committee for the Department of Information and Broadcasting _ the Notice 
Office will be open to receive nominations up to 12 O'clock on l'hursday, the 
18th February, 1943, and that the election, if necessary, will be' held on Mon-
day, ~ 22nd February, 1943. The electio_n, which will be conducted in • 
accordaiwe with the principle of proportional representation by means of the 
single transferable vote will be held in the Assistant Secretary's room in the 
Council House, New Delhi, between the hours of 10-30 A.M. ~  1 P.II. 

THE .INDIAN PENAL CODE (AMENDME1\"T) BILL. , 
The Honourable Sir ~ r  ltaisman (Finance Member): Sir, I move for 

leave to introduce a Bill further. to amend the Indian Penal Code, and to 
amend the Currency r~  1940. , ' 

JIr. President (The ;Honourable Sir Abdur Rahim): The question is: 
"That leave be granted to introduce a Bill further to amend the Indian Penal Code and 

to amend the Currency. Ordinance; 1940." ' 
The motion was, adopted. 
The Honourable Sir leremy RaJaman: Sir, I introduce the Bill. 

THE CRIMINAL PROCEDURE AMEND¥ENT BILL:' 
'l"he Honourable Sir Sultan Ahmed (Law Member): Sir, I move: 

"That the Bill to make certain provision for- appeals in criminal cases tried by a High 
Coul't exercising original criminal jurisdiction be circulated for the purpoee of elicit.ing 
opinion thereon." . . 

In commending this motion to the House I may point out that as matters 
stand at present there are prohibitions in the various Letters Patent establish-
ing High Courts in India prohibiting appeals from the orders passed by the 
High Court in the exercise of its original cIiminal jurisdiction. ,This' perhaps' 
has been due to the fact that there was no appelll provided for in Epgland 
against such decisions. In 1907-the Criminal Appeal Act was passed by the 
Parliament, which allowed appeals on questions of law arising out of a decision 
given by a High Court judge in the exercise of its original criminal jurisdiction; 
and it is considered necessary no,w that .8 similar provision should be made in 
this country. This matter was brought ,to a head by a report which came from 
the Bombay High Court recommending such an amendment; and we have after 
consultation with the different High Courts felt that it is high time that such 
fi provision was made., The necessary amendments for completely putting out 
pf a<:tion the effect of those Letters Patent have been provided for, in thp.-
Bill. 

T wouM hRve been very happy to ask the House to let this Bill go to tbE" 
]2 ~ . ~. Comrpittee ~  finish with the 'matter as quickly as possible. 

But It hm: been pomted out that perhaps we may have to make 
Rome consequentiAl changes that may be necessary in some other ~  
and, we do not ]iRe to come now Rnd again for amendments. That is the reason 
why we want. circulation. but we are very anxious that this circulation should 

, be I\S expeditiously finished as possible IUld I do hopl' that this measure Will 
find unanimolls support- of t.he· H'puse. 

Sir. I move. ' 
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Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill to ~  certain provision for appeala in Cl'iminal casllS. tried by a. ~  

'Court exercisiug orfgmai l'riminal Jurisdiction be circulated for the pUl'pose of ehcltlDg 
opinion t.hereon." I 

Ill. Lalchanci K&valr&i (Sind: Non-Muhalllmad8oll r ~ r  this is an 
enabling Bill and 1 am glad to see that an attempt is ~  made to give power 
of appeal against the original decisions of the High Court. I . would like to 
draw. the attention of the House to the fact that nowadays there have been 
many cases of contempt -of court before the High Courts. In those cases there 
is no provision for' appeals at all and -as such . . . . 

Ill. Presidept ('!'he Hono!lrable Sir Abdur Rahim): T1lis-Bill has ~  to. 
• do with that. . 

Ill. Lalchand Kavalrak I want to know as the Honourable the Law .Mem-
ber said that we might make some suggestions whether that provision' will also 
be included in the Bill or not. 0 • 

fte Honourable Sir Sultan Ahmed: No. 
)[r.o Lalchand Kavalrai: I am only asking whether that would ,be covered 

by ,the Bill. 

Ill. P!esident (The Honourable Sir Abdur Huhim): I urn ~  out that 
it would btl beyond the scope of the Bill. 

Ill. IMchand Kavalrai: Clause 2 of the Bill suys: 
"Without prejudice to the provisions of section· 449 any person convicted 'on a trial held 

by a High Court .... " . _' . 
Now, the question arises whether the cases of contempt of court would be 

triable or not because under section 484 of the Criminal Procedure Code .... 
Ill. President (The Honourable Sir Abdur Rahim): The Honourable Mem-

ber does 'not notice that it is ~  exercise of the original' criminal jurisdiction. . 

1Ir. Lalchand Kavalrai: I am submitting that when the High Court has 
got power either to summarily pass the order of contempt of court or send it for 
tria.l to a court., and that would mean a trial. 1 find that under section 
484 of the Criminal Proeedure Code. it can be done and then it becomes a trial. 

JIr. PreIIldent (The Honourable Sir Abdur Rahim): Then it will come under 
that and you do. not w.ant any separate provision for it . . 

'Kr. Lalchand Bavalrai: I am making an inquiry from the Honourable the 
Law Member to that etlect. 

Mr. President (The Honourable Sir Abdur Rahim): It is for the Chair'- to 
say' whether it would be within the scope of the Bill or not. That is why I 
have been pointing this out to the Honourable "Member. 

Mr. I.,alchand Kaval,al: If the Chair gives a ruling on that point that it 
comes untler' &ection 484 and it will have itR.own appeal, then it is all right. 
But there will be no appeal even then. Therefore,I am Mking that 8S the Bill 
is going intb circulation, l would submit that ·the Honourable the Law Member 
might enlighten qle on that ~  and also in the circulation the same question,. 
might be considered. It may ~  that the question might be considered by the 
other Hif!'h ~ with regard to that point and some relief given on the point 
I have raised. ' 

1Ir. Pnaldent(The Honourable Sir AbdurRahim): The question is: 
"That tmi Bill to make certain prOvi.ion for appeal. in criminal Casel tried bv a High 
~ exercisinlt original criminal jurisdiction be circulated for the p1l1'pose of ' eliciting 

opinion thereon." . 
The motion was adopted.. 
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Sir GUf1UI&ti1 Bewoor (Secretary, ·Posts and Air Department): Sir, 1 move: 
"That the Bill further to amend the Motor Vehicles Act, 1939, "be taken into considera-

.tion." 

The" Statement of Objects and Reasons briefly explains why ~  legislation 
)138 been introduced. Under sub-section (3) of section lof the Motor Vehicles 
Act, 1939, Chapter VIII of the Act relating to Hie eompuisory insurance of 
~ r vehicles agaibst third party risk is to come into force on the 1st July, 
i943. The introduction of the provisions about compulsory insurance of motor 
vehidl!s requires elaborate preparations including the framing of rules and 
procedure and the dr:wing up of forms, etc. This preliminary work will ~ 
an l'dditional burden on Governments concerned who are pre-occupied with 
more urgent problems· ip. connection with, t.he ,,·ar. )Iol'eover, with the use of 
private cars ·drastically curtailed, third party risks have been reduced consider-
.ably and actuanal calculations rendered difficult. As regards transport vehicles, 
it is difficult to forecast the position, but the exigencies of the war have deprived 
!l large number of 'owners of the use or control of their vehicles. The iDsurance 
.ci)lllpanie·s are also likely to find diffic'llty in arranging for insurance· in the 
present circumstances. Further, in view of the large increase in the cost of 

~r  vehicles In present con<litions, it is considered inexpedient to add to 
·the burden by enforcing compulsory insurance. The matter was considered by 
the 'fransport Advisory Council, a body consisting of representatives of Provin-
dal Governments, at its last meeting held in September, 1942. The Council 
recommended that legislation should be undertaken to postpone the 'oper:ltioll 
of Chapter VIII until the 1st July, 1946. The ProvinC'ial Governments' have 
ratified the conclusion of the Transport Advisory Council. Therefore, this Bill 
'hos been introduced and it proposes on amendment in sub-section (3) of ~  

1 by substituting for the figures '1943' the figures '1946'. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: . 
"That the Bill further to amend the Motor V phicl,'/I Act. 1939, he taken into considel'a-

·tion." , 

Babu Ba1Jn&'h BajOl'ia (Marwari Association: Indian Commerce): Sir, I 
'welc9me this Bill. It is a step in the right direction. I "Would have rather liked 
t.n,lt this provision about the compulsory inSUr'dllCe of vehHes against third 
party risk ought to have been deleted from ijle AC't. . 

Honourable . ~  No, No. '\ 

·Babu Bl&ijnat.h B&joria: . Most of the. reasons which have been given in the 
~  of Objects and Reasons to tlUs 'Bill will ~  even after 1946. ,hut 

we will see to that later on. In the meontime, I agrpe to the suggestion "made 
by the Honourable the <Mover. .  - . . 
Mr. PNsident (The Honourable Sir ~r ~R  The question is; 
."That the . Bill further to amend the Motor Vt'hicles Act, ..~  he taken into considera-

itiOD.'· . 

The motion was adopted. 

Clause 2 was added to. the Bill. 

ClfLUse 1 was added to the Bill. 

Tho Title and the Preamble were added to tIle Bill. 

:Sir Qurunath ~  Sir, I mqve that" the Bifl be passed. 

'111. Presideat (The Honourable Sir ~ R ~  The question is: 
"'That the Bill be paued." • 

'j'he motion was adopted. 
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Sir Gurun&thBewoor (Secretary. Posts und Air Department): Sir, I move: 

"That. t.he Bill further to amend the Government Savings Banks Act. 1873, and the-' 
Post Office Cash Certificates Act, 1917, be taken into considerat.ion." , . 

Sir, this is again a' simple amendment of the Act and the Statenfent of 
Objectt! and lteasons mentions why it is proposed. Section 4 of the ~ r~  
Savings Banks Act, provides that if a depositor dies and probate of hIS WIll Or-
hItters of administration of his estate or a succession certificate granted under 
the Indian Succession Act, is not. within three months of the deatb of the 
depositor, produced .to the Secretary of the Government Savings Bank in ~  
~  "deposit· is, then if the deposit does not exceed Rs. 3,oeo, the Secretary may 
pay the same to any person appearing before him to be entitled ~~ rec.eive it. or" 
to aftminister the estate of the deceaseft. According to the defiJlIhon lU section 
S, Secretary means in the case of the Post Office Savings Bank the Postmaster 
Gellead appointed for that area. ' 

Now, Sir, nnder the' Post Office Cash Certificate Act, the limit of three- . 
thousand rupees is raised to five thousand rupees. Government cons,ider tllUt 
there :8 not much reason for the existence of a difference between the two ancli 

"the present amendment is intended to raise this limit to five" thousand rupee,..: 
ir, the case of Savings Banks deposits as in the case of Cash Certificates. Gov-
f·rnment consider that this would give a very valuable facility to the depositing' 
public. 'fhe maximum limit of deposits in the Savings Bank Account is rupees 

~ .thousand. Therefore, under the proposed amendment, almost all ~  
will be covered. We further propose to increase the facility now as given "\11' 
Rub-clause (b) of section 4, according to which within the .limit..-originally three 
thousand rupees and now five thousanq. rupees-any officer employed in the" 

, management of a Government Savin/{s Bank who is empowered in· this behalf 
by a general or special order of the Cfentral Government may. to the extent to' 
which he is empowered by such order and subject to any general or special' 
r ~r  of the Secretary in this behalf, pay the deposits to any person appea.rillg 

to hin; to be entitled to receive it if the deposit does not exceed rupees one· 
hundred. At present, Head Postmasters have been authorised to pay upto on(1 
hundred rupees. We propose to raise this limit to rupees one thousand in ord{ r" 
t{J accelerate the disposal of claims to deposits and orders will be issued by the· 
Central Government authorising Postmm;ters to pay upto certain limits nfter 
these amendments have been passed. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill ~ r to amend the Government Savings Bank. Act. 1m and the' 

Post Office Cash Certificates Act, 1917, be taken into consideratidn." . , 
__ uJvi Muhammad ..,bdul G'hani (Tirhut Division:' Muhammadan): This. 

amendment is going t.o De made in the i:gterest of heirs of the deceased persons,. 
hIlt ~ find. that there is ~  ~ here; this Bill does not entitle the person. 
nommated by the depOSItor to receIve the amount. There is no system in the-

. ~ of the post office savings bank 8S is in the case of the Provident Fund and! 
the Im;urance policies. It would have been better ..... . 

Mr. President (The Honourable Rir Abdur Rahim). The Honourable Mem-
ber must speak up, it is difficult to hear him. 
. ~  JlubammAd AbdUl ~  Sir. I am Bubmitting to you that ~ 
mtE.-rest o( the deceased depOSItor would ~  been better served if the Gov"- . 
emment had introduced the system of nomination in the case of these ~ 
Thert! is no nomination syst-em ill the case of deposits made in the Post 
Office ~  Bank as is done in the case of Provident Fund and the Insurance 
~ . ~  the depositor ~  ~  the form before making any deposit 

t.li:11i nfter hlR death so '\lld so wIll receIve the amount standing in the name of 
the deceased person. Here in the case of Post Office Savings Bank that ill not 
done. T think it would be better tor the Goverpment to introduce· I!ueh .. yitem. 
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that ut:.fore any deposit in the Post Office Savings Bank the depositor may be 
required to fill iIi a form providing for tbe nomination of his heir whom. he desires· 
to receive that amount. It can be done even now if & minor amendment is 
made in th8latter portion of clause 4 sub-clause (b) i.e., "pay the deposit to any 
person appearing to him to be entitled to receive it or to admiilister the estate" 
bcchanged to read "pay the deposit to any person appearing ~  him to be nODJ.i .. 
nated by the depositor or to be entitled to receive it or to administer the 
eatate." In other ' words an addition of one or two words, namely, ~ 
uated by the depositor" would facilitate the matter. I think the Honourable 
Me.mber in charge of the Bin may consider it and if no harm, the words "nomi-
nated by the depositor" may be added in sub-clause (b) of clause 4. I w;ged 
this point before the. Advisory Committee. But the Advisory Committee for 
the Post and Air Department sat too late when the Bill was already introduced.· 
in the 'House. So nothing could be done by that Committee. I have 'no 
doubt and I hope this is the right time for the Member' in charge to accept 
tl1is and on hili own m!1tion ask the Chair to add the words "nominated by 
the depositor". / With these few words I support the motion. 

Ill. Muhammad .A.Ihar Ali ~  and Fyzubad Divisions: Muhammadan 
Hural): Sir, I know that it will be difficult for the Honourable Member to-
accept any amendments inasmuch us they have not been tabled. before thi. 
House. However, Sir, what I find in this Bill is that the time limit of three 
months ;'hich has been fixed is very short lllusmucil as those people who have 
the experience of courts, especially of Probate Courts and the Cou!'ts administer-
ing the Indian Succession Act cases and even the Civil Courts which generaUy 
tak .. up t'uch cases. know that this period of three' months is not sufficient. If 
the court.:; argue that such cases cannot be disposed of in three months, hoW' 
can y"u expect the claimant to produce a certificate before the Secretary of the-
GovE'rnmen.t Savings Bank. From my experience of courts I may SAY ,hat the 
machinery of law in such cases moves very slow, it takes a lot of time, to produce-
witnesses. they may have to be called from different Provinces and different 
places and it is, therefore, difficult to expedite the disposal of su$ cases within 
three months. I suggest that this ppriod should be increased to six months. It' 
VocuId· he in the interest of those people who go to courtfl to get letterS of 
administration and succession certificates under the Indian Succession Act.-
etc. 

It is said that within three months of the death of u depositor probate' of hi;; 
will or letters .0£ administratioI.,l shoufd be produced before the Secretary of the 
GC\'ernment Savings Hank. Sir, I have nothing to say about Officers of Gov-, 
ernment. What I submit is that if this sum claimed is place(l in the hands of 
thl' Disirici Officer where the case arise!!, it may be deposited to the credit of' 
the District Judge before wh01Jl the application for probate or letters of ,admi-
~ r  will be filed, and he can give the amount to the perDon who prove&' 
his claim before him. This will be more in consonance with the justice of the-
caS3, rat.her than leave it to the Secretary of the Government Savings Bank.' 
Wh;i I say this ilf this. - I say it in the interest ot the Officer hiniself, not in the' 
illteresi; of the party so much. ~ r all the heir will receive the money in any' 
'ca;;;e. It is not so much in the interest of the heir 6S in the interest of the Officer:' 
that I am suggesting this. In these cases, if the Officer gives, ~  to one-
pers:m (l.-ad later on it is proved in court that Rome other person is entitled to the" 
money, it will be very difficult for tIlE' heir!': to acqdre it from that othel' pt'rson. 
He may spend it away. • '. ' 

I wi.lnow say how it is in the interest of the' Secretary of the Government 
~ .Bank. There might be allegations of favouritism or corruption or some 

other I!.l1ellations. So, it is no use exonerating the Secretary r ~ his responsi-
bility. Such cases will crop Ul' agam and apin. 'I, therefore ... r ~  the atten· 
ti,m of the Honourable Member that instead of leaving this matter in tlie ~ 
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,of the l:5t:.,>retary of the GoverDlllt:nt Savings lianli, it will be ~  to . place 

'.the money at the disposal of the District Judge, who aiter all IS the ultlInat-e 
,2\lth,ority to declare who is the proper claimant to the money. 

SkGurunath Bewoor: !::iiI', as regardl'l the Imgge'stions made bv mv Honour-
.able friend, Maulvi Muhammad Abqul Ghani, thequestiou as to ~ r in the 
Post Office Savings liank, the system of llolllinutioll should be introduced or 
.not has been considered bv Government on a number of occasions. It was first 
.considered as long ago as -1921, when after tukiug the advice of the Solicitor to 
.the Government of India at that time, various ~  and udrllinistl'ative diffi-
.culties were found to exist. It was therefore abandoned. In 1931, there was a. 
.question asked in the Legislative Assembly by Lala Hariraj !::iv .. aroop and the' 
Banking Enquiry Committee of 1931 also recommended that the system of 
,nomination should be introouced ill the Post Office Savings Bnnk. The Govern-
ment considered the matter again but felt I great diffieulties in' udopting the 
'suggestion. In 1934, Bhai Parma Xand lind. in 19$, Lala Shum Lal, bot·h 
asked questions in this House and the question was' again examined in 
Consultation with the Solicitors of the Government of India at the tim,e. In 
1939, we had a Special Enquir.\" into, the ~  Bank system with a view to 
~  various methods to prevent frauds. and to expedite thedisp08al of 
'Savings Bank cases, and a fumi!ar suggestion was made ~.  officers holding tha.t 
inquiry about introducing the nomination ,s;vstem., But. we could not accept 
:it as we. still found great legal and administrative difficulties. There is the 
personal law of llindus and Muslinis, ueC'ording to which. the power to will away 
'properly is restrict-ed in many 'ways. Also, there is likel;V to be -difficulty about 
'id-entiiying the nominee; his signature will have to be taken and kept on reQPrd. 
~ r r  people will be changing nommees, frequentl:v, espsciall.\' if they quarrel 
With their gnndsons whom they have made their nominees. We found on 
enquiry that other Banks, that is to say. Joint St()(·k Banks which have got 
'Savings Bank accounts are qot in the habit. of allowing nomination. I do not 
"know about ull Banks, but, the enquir.v we made from the Imperial Bank of 
-India showed that they do not allow t.his system of nomination. VIe matter. 
'was raised by }.Iaulvi Muhammad Abdul Ghani in the Standing Advisor:v 
Committee and I have promised to put up a det,ailed stntement to that 
'Committp..e, explaining at greater length than I can ih in this Honse at this 
-time, the difficulties which we have experien('ed. There i!'1 Qne pO!'1sible solution, 
namely', the introductio,n of accounts i1;l joint names, payable to eit.her of the ~  
parties or to the survivor. This ma;\' help in the quicker c1isposal of this class 
of cases. For, the reasons I have jnst now' mentioned, 1 ('annot accept the 
suggestion ~  by Maulvi Muhammad Abdul Ghani to have an amendment in 

'this legislatio;n as he· has now proposed. But I hope to be able' to convince 
him in the Standing r~  Committee of our real, c1iffiel1lties. If he can 
suggest some ot.hel· methods, we shall he r~  .happy to consider the matter 
further.' .. ' 

As regards my Honourable friend, Mr. Muhammad Azhar Ali, he. speaks' 
'of the limit of' three months being ir.adequate. That. is perfectl.v true. But 
in actual r ~ . as soon as any heir has filed an application in Court for a 

, probate or letters of ndministration or succession 'eelo'tificate, and he gives that 
'information to the Postmaster General. then the Postmaster General withholds 
any payment under the provisions of this Act until a decision has been \reached. 

'Once notice isgoiven. it <'Ioes not matter, if three months period has elapsed •• 
,the decision of the court· is awaited. Therefore. there is in fact' 110 difficultv. 

,'We ·are very a,nxious that heirs of depositors shou'dreeeive pavment as quickl:v 
a'S possible and thnt other so·called. pretenders to the claim should not obstruct 
-payment to the rightful heir whom the Postmaster G.eneral considers as duly 

, -entitled to the amount. ' 
The other sug;g6stion made that. the amount" should he handea over to the 

-District ~  is eXActly what w,e want to prevent. We want to prev.ent the 
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troubles 6f litigation to the parties. . I think we CUll. do it better in the Pos.t, 
Office than by leaving these people to go to courts. For that reason, I cannot 
ae<>ept l\k. Muhammad Azhar Ali's suggestion. 

, ilr. Pr881(ie]Jt (The Honourable Sir Abdul' Hnhim): The question IS: 
"That the Bill further to amend the Government Sa\'iugs flanks Act. 1873, and t.he, 

Post Office Cash r~ .  Act, 1917, bE! taken into coDsideratioD." 

The motion was adopted. 

Clauses 2 and 3 we.re added to the Bill. 

Clause 1 was added to the Bill. 

The Title and the Preamble were added to the Bill. 

Sir GUl'1ID&th Bewoor: Sir, I move that the Bill he passed. 

1Ir. President (The Honourable Sir Abdur Huhim): 'The questiun IS:. 
"That the Bill be pasled." 

\ The motion was adopted. 

},t:STRlCTIOXS ON TIlE Hi;ldustan Times l'C Pt;'Ji.tCA1·ION OF ~  ABOl;'T :\l.\u.\TlI.\ 
GANDHI'S 'FAs;r. 

Sardar Sant Singh (West Punjab: ~  Sir, I wove; 
"That the Assembly 40 now adjourn." 

Sir, un order-the date of this is not ~  pussed by the Honourable 
the Chief ('cmlllissioni>r of Delhi amI serypd upon tht> Hindustan TimeR on 
Friday last,. The order sa;ys: 

"In exercise of the powers conferrt'd by sub-rule (1) of Rule .41 of the I!efence of India 
Rules, the Chief Commissioner C?f Delhi being sll:tisfied that thIS ~ r.  IS necessa:z. for., 
th" purpose of securing the pubhc safety, th!l mamtenance of pubhc order and the e CleDt 
prosecution of  war, is pleased to. make thIS. order and to address the same to the 
[uhlisher and the editor of the HmdustufI. TImes newspaper>- . 

(i) requiring that all news, comments, reports of speechl!ll, statements, pIctures, 
. photographs and other matter relating directly or indirectly to the fut. ~ . 

which MI'. M. K. Gandhi has lately entered, other than matter given to the 
Press by or OD behalf of the GovemmeDt of India 01' aDY Provincial Govern-
ment, shall before being published in the said ~ Time8 newspaper be 
submitted for scrutiny to Lala Savitri Prasada, Assistant' Press Advisef, 
Delhi, or other officer appointed for the purpose; 

Iii) prohibiting the printing or publishing in the said Hindu3tan Times newspaper 
'of any matter of the Dature described in clause (i)' above unless it has been. 
,submitted for scrutiny as requited by that clause and has been paBlled by the. 

~  authority as suitable for publication; . 
(iii) prohibiting the use in th.eosaid HinduBtan Timu newspaper for any headlines ~ 

headings or cross-hea.dings reolating .to any mattA!r of the nature described in 
. ~ . (1) above .. of. any type ~ . one-fifth of aa inch. in overall hsight; 
(Iv)prohlbltlDg ~ 'Prl!1tlDg 01' .~  lD the said liindwtan.: TiTM' newBJl8per. 

of any headhDes,. 111 ~ Wltli any matter of tile nature described in clause 
~  extendlDg over a .. W;ldth greater thau that of two oolUlDDS of the usual-

~  r ~ the use ~ the said ~  ~  newspaper of any type or ammge-
. ment. of t!pe ~  to gIve speCIal promlDenca to any matter of the nature, 

descrIbed In cIaJ)se (I) abov!!. . 

~  the ?rder is so r ~ that it is diffi('uit ~r a Czarist regime ;0 excel it. 
PractICally it am,ounts to this: that the Chief Commissioner wants this news-
paper not ~ be a newspaper for the public but an agent for the publication of· 
the news ~  by. ~r . I hardl:. think thiR is the -[function of the 
newspaper 1U an.\" CiVIlized country. 

. ~  ~  ~  I want the Government ~ make quite clear to this HouEj& 
IS "4:v thIS particular newspaper has been.-smgled out. for this treatment 
Secondly, ~ do they justify the use of the Defence of Jndin Rules for ~ 
~r  r R ~ t?the news about the fast of Mahatma Gandhi. If I remember-' 
aright,: we were gwen un assurtln('e on the floor of the House at the time when 
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the Defence of India Bill was under consideration that the uSe of the Defence 
.of India 'Act will be confined to the purposes relating directly to the w.ar effort. 
The language of the Defence of India Act may give authority to the Govern-
ment to go beyond it, but morally they are )lot justified in extending the scope 
.of the Defence of India Act for the purpose ior which they are now using it. 
As a matter of fact, theY are by implication now repealing the provisions of the 
.other penal Statate by the use of this Act. It is known to the House that for 
;some time past the Hindu8tan Time8 has ceased to publish its editorial probably 
fQl' a similAr order served upon it. But in spite of this resentment ~ protest 
,which the Hindustan Time8 has shown, the Government has refused to take 
any step to remove the grievances from which this paper is suffering. There 
,are other papers in Delhi Province-may be very important from, their' point of 
view-but ,the two leading' newspapers that we receive and study every day are 

-the State8man,and the Hindustan Time8. People take their news from these two 
papers. But why disctiminator.Y treatment should be meted out to the 
'Hindu8t4n Time8 is not made clear. From the remarks which fell from the 
Honourable the Home Member at the time of the admission of this motion it 
appeared that the complaint of the Government is that this newspaper has 
refused'to co-operate with the Government. May I ask. Sir, what is the 
meaning of 'co-operation' on which Government insists. The word carries 
different ~  for different individuals. If the Government by ~  
meaIlS co-operation on the terms dictated h.v the Government at the point of 
'bayonet, no ~ r  newspaper or individual can submit to such a co-
,operation. The law is there. If it is infringed ~ law can take its own course 
for punishing the offender, but to -use censorship and the Defence of India 
Rules for stifling the free expression of opinion on a point in which ~  
'is very much interested in these days is nothing but abuse of powers by those 
who are using that power. I understand that similar orders were passed b:v 
·.some other Provincial Governments too against some provincial newspapers. 
I am not concerned with those orders because the Provincial Governments 
altl responsible for them and this House eannot go into that question. But 
-there is no justification why the Government in the Capital town of India should 
feel so panicky about the publication of news about Mahatma Gandhi. In thif! 
Ji'Ilrticular case of the Hindu8tan Times this order is more objectionable from this 
point of view as well that the editor of the paper, happens to be the son of 
Mahatma Gandhi. Naturally he feels both from public point of view and from 
"individual point of view about the hellith of his revered father. Public is 
anxious to know about the condition of Mahatma Gandhi as it developes r ~ 
the fast. If the news that is to be published P:V the press in Delhi is to be 
-confined to the news issued bv the Government alone. certainh: if later on that 
-news proves to be untrue or minimized, or is only one-si'ded, 'the consequences 
-will be too r ~ . 

JIr. President (The Honourable Sir Abdur Rahim): That applies to aU 
.censored news. ' , 

Bardar Sant Singh: Yes Sir. It does. 
-Mr. President (The Honourable S!r Abdur Rahim): Why should the Horiour: 

able Member go on challenging the law? 
Sardar Sant Singh: I do not intend to challenge the law at all. But ......... 

, JIr. PreSident ~ Honourable Sir ~ r Rahim): The Honourabie Member 
had better address hImself to the motIon under diseussion and tell the House 
why he allf;ges that thill particular 'paper has ~  singled out for this order. 

Sardar Sant Singh: Therefore, ~ r  my submission is this: that the press 
~  have so much hberty as to give the news which it feels to be right and 

Just ~  not . _ . . 
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Mr. Pr8iIident {The Honourable Sir Abdur Rahim): The H0nourable -Member 

is really covering a wider field than the motion allows. • ' . 
Sardar SaDt Singh: All right, Sir, I wiU not touch on this point. About this 

news bf ,Mahatma Gandhi, I understand that the news th,at comes from the 
-Censor's office is not complete. I know that cewtain press news from Bombay 
.and Poona was censored and certain paragraphs. cut off and not published. 
Therefore, my submission would be that the ~  to restrict the news to that 
which the Government alone w1.shes to convey to the press is not justified. 
Secondly, the singling out bf a 'particular newspaper in' the province !o publish 
.censored news is discriminatory treatment meted out to It respectable newspaper 
·of Delhi, and there is no justification for that. I will therefore move: , 

Mr. Preatd.ent (The Honourable Sir Abdur Rahim): Motion moved: , 
!' That the AsaeIilbly do now adjourn." 

The Honourable Sir ReginaJd Kuwe!J (Home Member): Sir, ~ have been 
.accused of exercising ~  discrimination against a particulQl' paper, the 
Hindu8tan Time8.That, however, has a tolerably long history behind it, and 
I would like to remind the House of what has occurred. 

In September last the Chief Commissioner of Delhi ~  pre-censorship 
oOrders against ~  whole press in Delhi, in respect of news about the Congress 
disturbances. The Hindustan Time8 then decided to go out of publication, and 
it remained out of publication until the end of the year. Then in October a 
meeting of the All-India Newspapers Editors' Conference took place in Bombay 
:and they passed a resolution enjoining restraint on the ~  of news 
&lating to the disturbances, or likely to help in promoting them or prolonging 
them. In the light of this rbsolution. which we accepted in the 'spirit in which 
It appeared to have been put forward, the Delhi Chief Commissioner withdrew 
all restrictions on, the press in Delhi at the beginning of December, but he did 

'make it. clear to them in doing so that he would have no option but to re-impose 
pre-censorship orders against .any paper which, given this opportunity of co-
-operating, still disregarded the spirit of the resolution passed by the All-India 
Newspaper Editors' Conlerence in Bombay. Then the Hindustan Time8 
announced its intention of re-publishing itself from the ]st January. 

About the middle of D€.cember, the Central Provinces Government found it 
necessary to ban certain forms of publicity about the fast then being conducted 
by one Professor Bhansali, and. the Chief Commissioner infon.ned all editors 
in Dell:!i, including the Hindustan Time8 that he proposed to issue no statutory 
orders on the" subject but expected them, in accordance with the spirit of the 
~  r ~  of edit')rs, "to observe restraint in the matter ana. to take 
press advice as regards what they publish about this Professor Bhansali. Well, 
00 the first day of its republication, that iF; January 1st, the Hindu8tan Time8 
came out with a great deal of objectionable news rela.ting to that particular 
fast and other matters, showing that it had no intention . of observi:u.g the 
spirit of the. Bombay resolution; and consequently the Chief Commissioner 
found it necessary to reimpose the old pre-censorship orders on this particular 
paper. That was the position when. Mr. Gandhi's fast started. 

When that happened, the ~  ~ r arranged for a conferenOEl, of 
all editors in the province and communicated to the-m the advice and the wishes 
of Gpvernment. The House will observe that there 'was no attempt in the first 
instance to pass any rest..rictive orders on them under the' Defence of India 
Rules, but ~ requirement'3 were clearly put before them and they were asked 
1;0. avoid unnecessary display, such as would be likely to excite the public Qnd 
stIr up popular resentment or al>preQ,ension. • At the SRme time, it was .realised 
that on the first day. of the fast, papers Fould aaturally wish to give a certain 
amollnt of nrominence to it and he was prepared to taJse a broad view of what 
waif permissible or not for giving publicity on the first day. Well, the 
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l Sir Reginald Maxwell.] . ' . ' 
Hindu8tan Times; as, we all know, ~ out wlth il blg ballner ,headhne and 
made the most of it, and the Chief Commissioner found it pecessary to infomr 
all the editors of Delhi ~  if undue publicity continued to be given to the 
mn'l't; of the fast a pre-censorsbip, order .,would have to be passed ~  any 
offending newspaper without further warning. On the r~  next da,Y, the 11th 
February, the Hindu8tan Time8 curne out with mOL't: full-page headliues ulld IL 

great deal of other news about Mr. Gandhi, and it also, in printing the cori'espond-
ence omitted the most vital sentence in Mr. 6landhi's letter to the Horne 

~r  and, therefore, created a false impression of what had ~  said. I 
am informed ~  on being asked for their explanation, they said it was uninten-
tional, but for a responsible .~r  publishing corresl;ondence of great importance 
to the public, to make such an inexcusable error 40es seem to me to indicate 1\ 

certain degree of irresponsibility in that management. Therefore, when it ,V8S 
clenr that the Hilldustqn. TimeR din not intend to obserye the spirit of the ~  
resolution, or to follow the advice given to them, it was necessary to pass precen--
sorship, orders on' this ,Paper. ,!he point I wish to make is .that the action 
taken was taken only ~  thls paper refused to co-operate WIth r ~ 
having been given an opportunity to do so. There was no question of taking 
the matter in the first instance out of the hands of the editor. He was givell 
avery chance and it was only becauSe he failed to avail himself of it that this. 
specific order became necessary. 

As regards the justification for using the ~ of India Rules for such HII 
order, I think the position is clear. I made it clear yesterday that Government, 
regard this fast as a fornI' of pressure upon them, Ilnd that they do not r ~ 
this method of applying plessure as justifiable. If that is their position, they 
cannot also regard it as ju:;;tifiable that the press should lend themselves to the-
purposes of this fast in increasing the pressure to which it gives rise, _and 
~ r r  it is necessary for Government to take such measures ,as are open to 

them to see that the press do not lend themselves to'a purpose which, they 
do not regard as justifiable. It must be remembered that the issue between 
Mr. Gandhi and Government is whether the Congress are going to have their 
way or not, and Government have, for reasons which they have ulreudv madt' 
public, utilised the Defence of India Rules in order to fight this open r~  and 
this open rebellion. They cannot allow a situation again to arise inconsequence 

I' of fresh preasure of this kind, in which fresh life is giveu or might be given 
to a movement which has caused such a ~r ~ aP10unt of disaster and distur-
bance 1;0 this country. Thev believe that the general public are sick of thest' 
mass disturbances and excitements and that ~ Government will have the sup-
port of all reasonable sections of the public in trying to persuade tht! press, and if 
necessary to compel the press to exercise such restraint as is necessary. That 
is all I have to say in opposing the motion. 

Dr. P. 5. BanerJea (Calcutta' Suburbs: Non-Muhammadan Ur!>an):. Sir, 
this order is of 8 very vexatious and irritating character, and it is evident that 
the real object of it is !lot only to prevent news from being published' but 
also to humiliate 'this newspaper before the general public. What are the 
reasons given for this order? I~ is aaid that ~ Chief Commissioner "is 
.satisfied that the mee.sure ill llecessary for the purpose of securing the" puhlic 
safety, the maintenance of public order and the efficiimt prosecution of the 
war". In what way will naws·regarding Gandhiii's fast affect the public safety, 
or the mamtenance of public 9rder, or the efficient prosecution of the war? 
This passes ,)ur understanding. Gandhiji'e fast has perturbed the whole of. 
India and the -people are anxious til) know what 1s the present state of his health. 
If an enterprising newspaper is able to give some ,news which is not given in 
the other papers, should that not bJ published? Should it be regarded u. a 
crime? I, think not. • ' 
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'l'hen, the order· goes into great detail about the a\ze ot the ~ . .  •• \'ae 
length and breadth and so fort.h. What is the necessity for a.ll thls? Of ~ r . 
I ~  be satisfied if this newspa.per had been singled out because It gave 
.any false news with regard to the fast, but that is not . r .~  Honourable 
the Home Member does aot say that the Hindustan Tam.ss published any false 
news about Gandhiji's fast. We do not want the spreading. of false ~  and 
we insist that correct news should. be given. But there IS no necesSIty for 
banning the publication, d correct ~ . That ~  not help ~ Government 
in prosecuting the war or in the mamtenance of order. . . 

The Honourable the Home Member says that there is a history behind 
this order: he says that thIS newspaper was unable to agree with the previouS 
-orders of the Government and had stopped public!1-tion for some ~ ~  
that republication began on the 1st of January. So it is clear that when thIS 
newspaper found that the orders were so ~  that i.t. ~  not with self-
respt:ct publish its paper and that was why I~ ceased publl(:atlon. Why should 
'you sa.y that that amounted to non-co-Operp.tlon? 

,The Honourable Sir Reginald. )[&swell: I did not. I said that the non-co-
-operation came after it started republishing. 

Dr. :Po N. Banerjea: I stand corrected. With regard to Bhansali's fast, 
the Honourable the Home Member says that the Hindu.atan 'l'imBs came ~ 
with objectionable matter. Did this newspaper give any false news? If it 
,gave false news', it could have easily been prosecuted by the Government; but 
that is not the contentIon. "Objectionable matter" is a very vague and 
indefinite term. 

Again, the Honourable . the Home Member says that this newspaper wSAI 
likely to give unnecessary display to matters relating to Gandhiji's fast. Is that 
.such an objectionable matter that a particular newspeper .should be lIingled out 
lor punishment? He objects also to headlines and so forth. He further refers 
to undue publicity. ~ what is due publicity and what is undue publicity? 
To me it appears, and I b3li&ve all persons on this side of the House will agree 
with me, that tmdue publicity consists only in publishing falSe news and due 
publicity consists in the 00nveying. of correct news. The Honourable the Home 
Member. also urges that· there was the omission of a certain sentence from 
the publication of some document some days ago. But that has been explained; 
.and after the explanation no steps should have been taken against this news-
paper. 

Sir, restrictions on the press should nut be indulged in at pleasure. We 
have seen iIi this country tIIRt' the press· has been ~ whenever it has suited 
the purpose of .the Government. But you should look to the interests of the 
general public. The general public at the present moment is greatly interested 
in obtaining correct news about Gandhiji's fast, and the banning of such publi-
eation will greatly irritate the general public and intensify the discontent that 
'RIready prevails in this countty. In view'of that fact, I would ask the 
Honourable the Home Member to reconsider his views a!ld to give the necessary 
'Order ~ the :withdrawing of thege restrictive instructions o{ the press censor. 

~  Wlll be ~  by irritating the public mind at the present moment 
but a ~ . ~  will be gained if you try to securfl the goodwill of the public. 
GandhIJI s hfe IS a great asset to the country. Rightly or wrongly this view is 
held ?y the ~ . You may not hold that view; but you cannot-you should 
not. Ignore the VIews of the general public of India. This is a solemn occasion 
and .on such an ?ccasion you should. not take any step which will further 
~ r the feelIngs of the country. \. 

Kr. Jamnadas M. Mehta (Bombay Central D;vision: Non-Muhammadim 
~ r  ~  I. ask the HonQul'a'ble the Home Member ~ r  a similar order 

ahs no een Issued on snother paper called the Daily Swam; and if 80 fOI w at reason? 1 
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DeEOIlOUl'&ble Sir BeglDald JluweU: Where? In Delhi? I have no .infor-
mation 'on that. ·The mfltion rela.ted only to one paper a.nd, I have not got. 
information about other papers. 

Mr. E. A. S.-tJlar E. B.u Sait (West Coa.st and Nilgiris: Muhamma.da.n): 
Sir, my Honourable friend, Sardar Sant Singh, in moving ~ motion r ~  
it in this aght, that the Hindusta.n Times is prevented by this orqer from b!'ulg' 
a proper newspaper and is compelled to express the views that are r~  

by the Government alone. Dr. Banerjea also ~ that ~  far as the allegat10ns 
made by the Honourable the Home Member agaInst this paper .are concerned, 
the ljindustan Times, is not ~  of giving any false news. I d.o not know 
what my Honourable friends consider to be false ~. I should lIke to know 
from them whether suppression of truth is an expreS810n of falsehood; because 
we on this side of the House have a standing grievance against these papers, 
that they are used to suppression of news. Even this morning, in publishing 
the A. P. 1. report of the proceedings in the other House yesteraay with regard 
to the adjournment motion that was moved in the other House on Gandhiji's 
~  I find that. this particular paper has suppressed one paragraph out of 
the A. P. 1. Report,' but has at the same time mentioned that the report is 
from the A. P. I. It does not say that this particular paragraph has been 

. omitted. It looks as if the report is complete and full. This parti-
1 P.III. cular portion that has been suppressed is my Honourable friend. 
Mr. Hussain Imam's speech explaining the Muslim' League Party's point of 
view on that question. 

~. Presit;lent (The Honourable Sir Abdur Rahim): The Honourable Member 
cannot go into all that, . 

Mr. B . .A. SatlIar B •• 11&11: Slit:. What I suggest is that this paper has beeD 
.in the habit of not only suppressing the news but applying restrictions on itself 
and there. is no harm if t,he Government applies certain other restrictions for 
certain other purposes. I do not, therefore, think that I can support this motion', 

Sal'dar Sant Singh: Sir, we are indebted to the last ~ r for giving. a 
lesson. to the press not. to suppreE\s the views which they -I'eceive through the 
established agencies though it may go directly against the policy of the paper. 
I have myself been the victim of several Anglo-Indian newspapers which did 
not publish my speeches which were sent by the A. P. I. 'and which, were 
made in this House. ~  the charge cannot be 'laid at the door of one news-
paper alone. If my Honourable friends of the Muslim League Party are to 
oppose this motion because the speech of one of their Members was not 
published in a particular newspaper, tqey are n'Ot taking a broad view of the 
situation and are not appreciating the principles involved in the motion . 

. . With regard to the Honourable the lIome Member's reply, there a.re two 
points which he, has tried to make out. He says, in the first place that the 
Government does not want undue publicity to be given to the fast. 'The prin-
ciple underlying this, suppreRRion of opjnion is a very vicious one. What is 

~ .  T!ie public opinion of the Country is surely not an undue 
publiClty. And 1f the Government refuses ·to listen to the public opin.ion, of 
the country, s1}rely .it cannot complain en this ground that the public opinion 
of the ~ rece1ves an. undue publicity from the' press. The press' will 
, cease to funcbon when it does not translate. the public opiniOn in its columns. 

Mr. Kullammad llauman (Pa.tna and· Chota Nagpur cum Orissa: Muham-
madan): Which is public opinion? That is the issue. 

Sardar Sant SJDgh: That. ~ 0. potnt for decision by every individual Member. 
You flS-nnot .~  out a. pobtlcal controversy over e.very issue. 
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Mr. Preaident (The Honourable 8..ir Abdut Rahim): r:r:he ~  ~ r 
shou,ld address the Chair. ' 

Sardar Set Singh: You decide it for yourself .. '. 

Kl'. President (The H:onourable Sir Abdur Rahim): Order; Order: The-
Honourable Member must address the 'Chair. 

Sa.rd&r Set Singh: There is political controversy on every issue. .The second 
point which the Honourable the Home ~r has made .out is ~  that the. 
justification for the use of the Defence of India Act on thls occaSlon 1S on the 
ground that the fast is a ~ I  Oili the Government .. May I ~  whether 
the people suffering from subJectIOn have or have not the nght to brmg pressure 
upon the administration? If they. have, what ways are open to . ~  Th.e 
constitutional ways have been demed to the country. The constltut'IOnal Bgl-. 
tation for the establishment of a National Government at the Centre has not 
been listened to so far. 'Well, if other ways are adopted to bring pressure 
upon the Government, the Government takes exception to them Bnd say's, 
"No, the Government is not open to pressure at all". If it is not open to 
pressure, then why a!"e you keeping this House here? We are here on the 
Opposition Benches to bring pressure upon' the Government and .to try to get 
their policy modified as they conceive it. The Defence of India Act was not 
enacted for the purpose of minimising the' pressure of public opinion on the 
Government of India. Surely not. The justification given ,by the Home ~
ber is no justification at all. The Government of India seems to rely entirely 
upon the kut.e fQrce. Let thertt rely on the brute force but such force will not 
last for ever. 

The issue which the Honourable the Home Member has, stated in reply to 
my motion for adjournment is whether the Congress is going to have its oval 
way or not. That is not the issue. The issue is just the other way about, I 

whether the Bureaucratic Government in India is going to have its own way 
or not. That is the issue between the pJ1blic and the Government. Govern-
ment wants to have its own way and to 'rule this country in its own way even 
in t.his age. We refuse to give the Government the, permission to rule this 
country in its own way and every sort of pressure will be brought upon it to 
bring it to the righteous ways of administration. I have quottd several 
times from the English jurisprudence that when the evils of a.n existing Govern-
ment become intolerant, even rebellion becomes justifiable. This is the opinion 
of the British jurists. I am ~ quotUng any other opinion. A similar opinion 
was held by Sri Guru Gobind Singh when he sent a letter to Aurangzeb. This 
is what he said: 

"Clr-Ufl Kar Az Hama!& Helat.i.;iguza311t, Halal alit bUf'dan ~  daltt." 
When translated into English, it means that when 'all methods of bringing. 

r r ~ an admirustration for reform are exhausted it becomes lawful to 
take the sword in one's hand. Government ought to be'thankful to Mahatma 
Gan4hi for preaching non-violence in the country. For preaching non-violence. 
Government have not only sent him to jail but are keeping him in detention 
camp ... 

111'. President (The Itonoura.ble. Sir Abdur Rahim): The Honourable Member 
must confine himself to the motion before the House. . 

S&rdar Set slDgIi: I am only referring to the issue which is between the 
Government of India and the public. "  • 

111'. Pl'eIidenfl (The Honourable ~ r Abdur R~  That is a very large issue. 

~ Set Singh: Very well. Sir. I will not go furthe!' in this connection, 
but I WIll tell the Home Member that though he may"be commanding the votes 
of the House and though he may think· that we will not be able ~ carry this. 

• •. a 2 
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censure motion in this House, the fact remains that even this much freedom 
is demed to the country that they should ha.ve the right to read the correct 
~ . Dr. Banerjea put it very rightly when he said that you can suppress 

the false news.' nut why do you suppress the right news. There is no reason 
for doing that. Therefore, my submissi<m is that the Government is not acting 
or. following a right policy when it persists in its attitude of indifference about 
Mahatma. Ga.ndhi and the news about 'Mahatma Gandhi when published in 
the press. Therefore, I will ask the House to support me in this motion·. 

JIr. Presid&ll.t (The Honourable Sir Abdur Rahim): The question is: 
"That the Assembly do now a.djourn." 

. The motion was negatived.-

The Assembly then adjourned till Eleven of the Clock on Wednesday, the 
17th February, 1943. 
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